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INTRODUCTION 

I, the Chairman of the Estimates Committee, having been autho-
-rised by the Committee, present this Thirty-Fourth Report of the 
'-Estimates Committee on the action taken by Government on the re-
. commendations contained in the Nin'ety-Seventh Report of the Es-
timates Committee (Third Lo;k Sabha) on the erstwhile Ministry of 

. Transport-Bombay Port (Part II). 

2. The Ninety-Seventh Report of the Estimates Committee was 
presented to the Lok Sabha on the 30th March 1966. Government 
furnished their replies to the recommendations, as also further In-
formation sought on 3 replies, between the 6th December 1966 and 

·the 25th November 1967. All the replies were considered by Study 
'Group 'F' of the Estimates Committee at their sitting held on the 
22nd December 1967. The Report was adopted by the Committee 

\ on the 4th March, 1968. 

3. The Report has been divided into the follOwing Chapters:-

I Report. 

n Recommendations which have been accepted by Government. 

m Recommendations which the Committee do not desire to pur-
sue in view of Government's's reply. 

4. An analysis of the action taken by Government on the recom-
··mendations contained in the Ninety-Seventh Report (Third Lok 
Sabha) of the Estimates Committee is given in the Appendix. It 
would be observed therefrom that out of 65 recommendations made 
in the Report, 47 recommendations i.e. 72.3 per cent have been ac-
cepted by Government and' the Committee do not desire to pl1rsue 
the remaining 18 recommendations i.e. 27.7 per cent in view of Gov-

·ernmenfs replies. 

NEW DELm-l; 
. MaTch 6; 1968. 
~------------~~~-_"Phalguna 16, 1889 (Saka). 
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P. VENKATASUBBAIAH, 
Chatrman, 

Enimates Committee • 



CHAPTER 1 

REPORT 

The Estimates Committee are glad to note that the recommen-· 
dations contained in the Ninety-Seventh Report of the Estimates 
Committee, 1965-66 (Third Lok Sabha) on the erstwhile Ministry 
of Transport-Bombay Port, Part II, have been generally accepted' 
by Government. 
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"RECOMMENDA'I'lONS WHICH HAVE BEEN lACCEPTED BY 
., I ' .. 

GOVERNMENT 

ReeomJDeDclation (Serial No. 1. Para 4) 

The Commlttee luI that to hancl1e the large volume of tratlfc at 
Bomb411 Port tohieh h4t prc>greslitJely increGNd from 7.6 milIUm 
tonne, in 1951-52 to over 17 million tonne, in 1964-85, it iB neCeSS4'fy 
to mechanise the h4ndting opeTationI increasingly, besides pTovid­
ing operations increasingly, besides prooiding otheT facilities like 
additional deep benhs etc. The Com.mittee regret that utilisation 
.of provision tor mechaniaation in the first Plan period could have 
been. only 67 pe1' cent a.nd in the Second Plan period only 34 per 
cent. They are, howeueT', glcd to note that the prO'Vision. made in 
this beMl! during the Third Plan is expected to be almost fully uti-
liled. The Committee would like to drAW attention of Government 
to the suggestiOn made by them in their Sixty-Seventh Report on 
Calcutta and Haldia Porta to the effect that an upert com.mittee 
may be ccmatituted to go into the Foblems of mechaniaation of 
"port. notonl!l with (I mew to BUgge!t improoements in techftOlogy 
·and pnlCtices but also to 'Ul"dardiae the equipment as m.uch OB IX'S­
,ible and BUggelt 'meuu."e, few ita iftCligenou.s manUfacture. 

REPLY OJ' Gov'BRloalIT 

Problems concerning mechanil8tion of cargo handlin« operations 
at this Port are being constantly reviewed by the ofllcers of the 
Docks and Engineering Departments. In addition, tb-e Port Work-
ing Committee as also its AdvisOry Panel pay reguJar visits to the 
,docks to inspect the working arrangements and wherever improve-
ments either in technology or in the practices adopted are called 
for, they offer suggestions which are then examined and imple-
mented to the extent they are found to be feasible. ' 

2. 'nil! Port Trust are alive to the need for substituting plant and 
. equipment of Indian make for those of foreign mak.e. In order to 
achieve this objective, a Committee of the Meehanlea1 Engineers 
of the Ports bas been constituted to - the SpccifteatiODs 

.. of various items of plant and equipment whieb will be required 
fOT use at the Ports during the next decade. The Engineers are 
required, when ·drawing up spedtleations, to take into account the 

2. 
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.existing capacity of Indian Engineering firms. This serves a two-. 
:fold objective. By standardizing the specifications and pooling the 
requiremeqts of the ports, it will become possible to place sizeable 
·orders on the engineering firms for the manufacture of the items 
required. Secondly, by tailoring the specifications according to the 
capacity of the Indian firms, it will be possible for the plant and 
equipment requited to be manufactured within. the country. A 
fair amount of work has since been done which gives reasonable 
grounds tq hope that ·future purchases of cargo handling equipment 
-will be largely of indigenous manufacture. As an instance, the re-
placement of 2 Lima cranes at the Bombay Port, which haw come to 
the end of their useful life, has been effected by the purchase of 2 
Tata-P&H Cranes manufactured by Mis. Telco at Jamshedpur. It 
is also expected that the purchase of the p-ext lot of ten lO-ton run-
round mobile cranes for the docks will also be made from indigenous 
sources. 

[Ministry of Transport and Aviation (Transport Wing) , O.M. 
,No. 12-PDI (36) /88, dated 6-12-1966]. 

FUBTHEIl INFORMATION CALLED FOR BY THE COMMrrrEB 

Pleau indicate the terms of 'reference of the Committee of the 
Mechanical Engineers of the Ports since set up to staftdardiBe the 
$peCificatio1l$ of various itemM of plant and equipment. The wcwk 
"done by the Committee so faT f1UltJ please also be indicated. 

[Lok Sabha Sectt. O.M. No. 4/22 (1) ECI/66, dated 23-10-1967] 
• 

FUIlTHIB REPLy 01' 'filE GoVJatO.lBNT 

The Committee of Mechanical Engineers was required to go into 
the question of standardising the following categories of items 
which are generally required by ports:-

(i) cargo handling and transportation equlpme,nt; 
(U) vessels and floating craft such as tugs, launches, fIoattng 

era_ etc. 

The Committee has recommended certain standard speciftcations for 
the items UDder both the categories i.e. wbarfcranel, mobile 
,cranes, forklifts, tractors, trailers and platform trucks, l~otives, 
launches, tugs, dredaers, hopper barges, floating craDel, flre4loats 
and water barges. The recommendations of the Committee have 
been accepted by the Port authorities and are being kept m view 
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While formulating proposals for procurement of craft and equip-
ment. 

[MiniBtrll of TUnspoTt and Shipping (T~ Wiftg) , O.M. 
No. 12-PDI (36) /66. dated 13-11-1967]. 

ReeommendatiOD (Serial No. Z, Para 5) 

The Committee Q,Te glAd to note that the Railways have intro­
duced ,.ecently 4 pilot scheme for running container .eroice between 
Ahmedabad AM Bombay. The Committee need luP-dltl m-eu in that 
there should be coordinatiott bet1Deen the Rail1D4Y' and the port 
authorities BO tMt the container .ertnce is increaliftgly put into 
me for ezpon 01 gooda CII this fGcllitctea qUick (lnd .afe handling of 
gooda. 

The Committee hope that in the light of experience gained in 
the operation of container service scheme in Bombay, it would be 
ertended to otheT areasand ports. The Committee -would reiterate 
the earlier recommendCltiona made by them in their Siztll-seventh 
Report on Calcutta and Haldia. Ports to the effect that .,eseareht 
should be undertaken to devise tithe most lUittible and fonoard 
looking methods of handling general cargo so as to take full ad-
vantage of modern technology and practices followed in ports of ad-
"anced countries" · 'There .hould be cloae coordination bet .. 
ween'the pot1 authorities/Ministry of Trampot1 and Railway, con­
cern.ed/Miniltrll of Railways in the matter of deviring but !Mans 
tOT tramferring, goods from ships into the 1D4gons and vice versa." 

REPLY OF GoVERNMENT 

In regard to the Committee's recommendation that the Railway 
and the Port Authorities should coordinate efforts to introduce the 
container service with regard to exports. facilities can be pro''ided 
for the introduction of container service of an elementary type and 
the needs of eontainerised traftle will be kept in mind in design-
ing the proposed satellite Port. The main items of export from 
Bombay "b. manganese and iron ores, oil eakes, sugar and iron 
scrap, are not suitable for contalneri.tion. As regards other 
items, the sue"," of the scheme will depend mainly on the shippers 
of the goods agreeing to pack their goods in containers aDd the 
shlp-owners providing the containers as well as vessels having the 
requisite facilities to stow containers aboanI. Also, since export 
goods sbipped to Ports overseas are subject to Customs examiDa-
tion prior to shipment both the Shipper aDd the Shipowner con-
cemed would have to obtain the approval of the Custnms Autho-
rity to the Sc:heme. 
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Already, discUSlions have been initiated with the Bombay Port 
Trust by Shipping Inter~, trading regularly at the Port of Bom-
bay, in regard to the introduction of a container service, both for 
imports as well as for exports. The Custom House is also interest-
ed in the Scheme and is also conscious of the necessity to stream-
line its procedures to meet the conditions arising out of importing 
and exporting goods in containers. This matter was discussed at 
,a meeting of the Custom House Working Group. 

The Port Trust have also had discussions with the representa-
tives of the Karmahom and West Coast of India and Pakistan. 
U.S.A. Conferences on the subject of 'Unit Loads'. 

The Committee's recommendations regarding the adoption of 
the most forward-looking methods of handling general cargo and 
devising the best means of transferring goods from ships into wagons 
and !)ice versa, have been noted. 

On occasions, defence cargo is unloaded directly from the ship 
into railway wagons drawn up alongside on the quay. Efforts are 
alSo being made to unload bulk fertilisers, sulphur, rock phosphate, 
etc. directly from ships into open railway wagons. However, one 
very important factor which has to be taken into consideration is 
-that, due to inevitable limitation on placement of wagons. on the 
-quay and the possibility of slow turnround of the wagons, the total 
daily dishcbarge rate should not be less than what is achieved at 
present by direct discharg~ in bulk OD the quay and then clearance 
either by rail or by trucks. The relative advantages are being care-
fully studied and suitable handling methods will be evolved. 

[Ministry of Transport and Aviation (Transport Wing), O.M . 
.No. 12-PDI (36) /661 dated 12-12-1966]. 

Beeommendation (Serial No.3, Para 6) 

The Committee aTe distressed to note that the contract for 56 
~'Tores which was placed on MIs. Jessop & Company in. December, 
1957, and was to be executed in 31 yeaT8 i.e., by June 1961, ".48 ac-
tually been completed in eight years i.e. by December 1965, 'with the 
Tesult that the delay has not only impeded the iutaUation of the 
CTanes as scheduled but has also resulted in increasing the coat of 
the cranes from Rs. 168 lakhs to cWOtLt Rs. 193 lttkhB i.e. by 15 per 
'cent. The Committee feel that the a.bnormal delay of 4i years in 
the delivery of cranes cannot be wholly a.ttributed to causes beyond 
the contTol of the -manufacturers. They feel that had there been CI 
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peultJl claUle i" the ~oci .. &he _liHI'JI oj the enatIea WOtdcI not 
lI4ve beeft cle14~d tOt' '0 Iow,g. 

• 

In onier to a.1HriO nea "-""PPI/ ri~ whick .,eet adwr.IJI 
~~ ope'r~ eJ~ oj &1M,...,., UN Committee CtJtttIOt tW 
mcn&gl", Btl49. t~ CIij ecmtnldl MouW iftNriabltl ,,,ooide tor CI· 
tuUcJble pena.UJI cJGu.e lor clela",.in futu,-e. 

REPLY OF GovauomNT 

It ia our usual practice to pro~ in the teJK\er coaditions for all 
contracts a suitable cian.e for the recovery of liquidated damages f1l 
ease of delay on the part of the contractors in completing the work 
in accordance with the agreed sch~ul~. Such promon was made-
~ the advertised ten~r tor the 56 wbarm cruea in question. How-~ 
ewer, MIs. Jessop ~ Co., whose offer was considered mOst acceptab~,. 
had made a atipUlaUon that the Ifqui~ted damages clause shOUld not 
be made applicable to them. In view of the very un~rtain market 
conditione then prevailing and considering further that their offer 
for cra. of iRdil£llou, *-lie was very favounib1e Iron. the point 
Ill. view at conI8rVing foreip exeha.afe, their stipulation for watftr 

• 
of the liquidated dt1lUllei Clauae WIll aoeepted. ' 

.08" in special 'as in the above cue, proVISIOn 
for a penaItJ fer dela,. ta blvariably made in allourcoatrams. The 
Ccamttteel. vtewI· 1ft the matter are a0te4 and waiver of the· penalty 
alan .. if stipulated by ·oy tendenr wHI be reeiated. 

[M~'lI ol~.ft9Ot1 nd Avilmon {TraRqOt1 Wiftg), O.M. No. 12-
PD,~ (as) IfA,-.. 1~U-19l8). 

Becom .... _ .. (Serial NQ. t Pan 7) 
The Committee urge that ilrm orcia-, ,.,. the,e ~ should be-

placed on indigenous man.ufacturers without delay so as to enable 
them to plan their 1JI4.ut.ClCturin~ pTOgTcmme in advance. 

R&PL Y or GovaNMDfT 

'n.CommitaMf.NeOflUIlend.atioD hal been noted for complianee •. 

[)fm~t11l oj Tm~ AM Avf4tion (Transport Wing), O.M.No. 12--
PDI (36) /66, elated 12-12-1968]. 

Beeo ..... eaclatloll (Saw No. 5, Para .) 

The Committee ?egTct iM freqv.eat M~ of ~4"~ which 
.Pln from ca1Ui., a:&.~ ,..epair upendiNre alect adveneltl the-
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ttmJ,Tou.ncl oj ship,. It neacis ftO emphdsis $hat efi"'"t 1DOrJcmg of 
t~e cranea if ,1 pclTamount impcwtonce for port opettUions. TM 
Com.mittee Tecommenfi that .11ectioe meaauTCI ,hoMld oe taJcen by 
port amhorities to maimGin the cranea i" working order by int7'Q-
qucingpreventive mainte'Ranoe, atteTMliftg to bTeaJcdow11l promptlfl. 
etc. 

The Committee are concerned to note that delays have also been 
catLsed in shifting crane$. Tlf,e'll wou.Zd uTge ~he port administration 
to make adeqtulte and timely a.rrangements for shifting of cranes to 
a.void del4V' Of&. this ~. 

:REPLY 01' GoYa:UOalft' 

Measqres for preventing freqqent break-downs of Cranes and 
for prottlpt atten~()n to the break-downs have been taken. So far 
as Hydraulic Wharf Cranes in the P. & V. Docks are concerned, addi-
tional posts of 1 Chargeman, 3 Fitters, 1 Plumber, 1 Bollennaker and 
8 Mazdoors have been created. 

2. As regards Electric Wharf Cranes in the Alexandra Dock, re-
cent reports rev-ear that, at any given time, not more than 10 cranes-
out of a total of DO cranes are laidup either for overhaul, mainte-
nance or repairs on account of break-down. This figure is not con-
sidered abnormal, being only 10 per cent of the total num~r of' 
cranes, having regard to the intensive working to which 1:hey are 
Sllbjected whilst handling cargoes in the Docks under the piece 1 ate' 
system. of work. Even so,. with a view to effecting further improve-
ments in the light of the Estimates Committee's observations, it is 
proposed to augment the maiDtenance staff, but prOpoSals to that 
end have been kept in abeyance because of lack of covered accom-
modation. A building to accommodate the maintenance staff of the 
Hy<huUe kablishment, Alexandra Dodk, is under O,OnStruetion 
aftd is expected to be completed in about a year's time. The staff 
proposals, envisaged earlier, will be processed in time to synchronise 
with the oceupation of the building. 

3. In order to curtail c1ela~ in the shiftin, of cranes, 15 addition-
al posts of Fi~ and 30 aclditional posts of Mazdoors have been 
Cleated. The situation is now found to be satisfactory. 
[Miftistry of Transport and Atritltio1& (Tr4ftlPO'Tt Wing)" O.M. No. 12-, 

PDJ (31) /66, dated 8-12-1966]. 

• • 

TM Committee 100014 like (In e%pert su""ey to be made ot tit,., 
eonciitiGn. ctf hyd.,aulie eranes Mtnftg rega,d to thei,. ef1icienC1Jo, 
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perforrrumee And the coat oJ mamteft4ftCe. The Committee would 
.suggest that in the light of the finding. of the e:rpert BUnJeti a. POOl­
ed programme 107' replacement of hydraulic cranes by modem cranes 
m4y be dratOft. up. In the meantime, the Committee cannot too 
#rOftgly Btrea the importance of etficient maintenaftCe of the hydrau­
lic crane • • 0 that the incidence of breakdown is reduced to the mini-
mum. 

RBPLYOJ'~ 

All the hydraulic cranes in the Alexandra Doc~ on their being 
replaced by electric cranes, have been transferred to Prince's and 
Victoria Dock in replacement of hydraulic cranes of much older 
origin at the latter Docks. The number of hydraulic cranes in 
Prince's and Victoria Doeka at present, their age, capacity, coadi-
tiODl etc. is given below. 

Capacity No. of cranes Year of 
instillation 

oW 

80 Cwt. 11 1879 

35 Cwt. 84 1919 

8 Ton 8 1919 

5 Ton 1 1919 

Total: lOt cranes 

2. A survey of these 104 eranes baa been made by the Mechanical 
;and Eleetrical Branch of the IDA Project Cell in our Engineering 
.Department. It is found that except for the 11-30 Cwt. hydraulic 
eranes which are of 1879 vintage, the condition of the remaining 
cranes is fairly satisfactory although, having regard to their age 
~d the severe use to which they are subjected under the Piece Rates 
Scheme, they need more frequent attention than otherwise. A pre-
liminary study has been made of the cost of replacing 21 hydraulic 
·cranes situated at Victoria Dock berths Nos. 2, 3, 8, 9 and 10, 16 
cranes of 3-ton capacity and 5 cranes of &-ton capacity t fully portal, 
full circle slowing, level lufting, with maximum and minimum radi-
us of 63 feet and 20 feet respectively and working on 12 feet-O" 
gauge track. The rough cost for iDstalling new electric cranes, in-
~usive of the electric sab-station and distribution lines. work out to 
Rs~ 83 lakhs. . . 
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~3. A more detailed examination of the cost of replacing involved 
COftIiDg the replacement of the entire lot of hydraulic cranes in 
PriDee's and Victoria Docks is' still to be worked out. The felisibiuty' 
Gf .executing a' work of this- magnitude, involving as it does II cori-
si4elable outlay of mbhey, will aeeetSatily depencf otf the ftna11:eial 
r~ces' available. At the moment all the resources' are ~lng ear-
marked; for the exeCution of'more urgent: projects which are vi1al-
to .tIle development of the port and which have been accordingly 
tentatively included in the Fourth Five Year Plan~ It will, {h(!te-
fore, be necessary to defer the replacement of the hydraulic cranes 
to -later period. 

4. In the meantime every effort is being made to prolong the life 
of the hydraulic' cranet by' intensifytlig the ntllil1tet\lIrtee routine and 
undertaking periodical overhauls for which additional staff has been 
apRumy ap]X>intf!d as already pointed oufin the reply to the re-
eoIiJl\enciiltion' at Senaf N(). 5, Appendix X~ of' Part II of the Esti-

. mate's eommitt~'s Report. 

{Ministry of Transport and Aviation .(Transpcrrt Wing), O.M. No. 12-
PDI (36) /66, dated 6-12-1966]. 

~MeDtfatib' (Sen." ~ 7, Para 13) 
The Committe~ _ note that a 8ub-committee _ of Chief Engineers of 

Major PottS whicJi was constituted' to coMder the .tandaTdi:;ation 
,oj" machinery, equijnn.e:nt and" plant used at different pcwts hos 
""OUghf out a number of booklet, containing standaTd apecijtcations 
tOt' forklifts, mobile crane" towing tractors and trailer. They would 
UJce the Ministry of Transport to't4Jce/iftiti4ti~'itt the matter and dT4tL' 

,up a programme fOT standardization and mechanisation of handling 
.e4'l'¥rJte?it dt thf! ports sO that an effective' beginning can be' 1nade 
iftLthv' dir~eti«m dt tat in the ;ounh~ PZlln. ~di84tion should 
W' cIOiu! in ccntftdtdtUm witli t]t:e liffniWrY of irtdustry' MtJing regar4 
tt;; *Iie atnrildbilitV of mmtufacturing ca:pacity within the COlt ",tr1J. 
TH' Committee n~ftf hardly atftf~ thdt sttMdbrtft_ation w()Uld ma~e 
1*( mtrit14Cidttrl of equiPMent iTt, mecblt! numbers u~hich' :;hould 
JaBj;: in ;-edUcing the cOst of produttion as allo of repairp, and m4tntt-
wenke. . 

REPLy OP GOvI:aRMIlN't 

,'. The Sub-Committee of the COnference of Chief En'gtneers of 
Idjor Ports has since submitted its report on the standardisatiOn 0' InidUriery, t!quipmeht arid' plant USE"d at different portS. The 

J It) - \ i i.' LS-2 
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Committee's recommendations have been brought to the notice .c 
the port authorities and they have been asked to initiate timely -_. 
advance planning for the procurement of various equipment an II> 
craft ~luded in the Fourth Plan taking into account the teCODI-. 
mendatloDl made by the Standardisation Sub-Committee. As '8OIs', 
as the assessment of the port authorities in regard to the equipln« • 
and eraft is available, the Directorate General of Technical De ... ~ 
lopment will be consulted as to how' best these could be planned_' 
indigenous production .. 

. 
[Minittry of Traft,tport and Shipping (Transport Wing), O.M .. No. 0-. 

PDI (36) /66, dated 19-5-1961]. 

_ •• _ti .. (Serial No. 8, Para If) 

The Comm.itte are unable to apyre'"iate the appointment of a ji""","~ 
Of e/ficiency ezpf118 to undert4ke Cln expeTt ltudy oj the working "'~ 
the Mobile C,.ane Section of the Bombay Port Tn&Bt at «fee if· . "' 

R,. 50,000 when norte oj the recommendatioN made by them coul'-
be .implemented in actual pract~e. 

The Committee con.rider that port authorities should devote spe-­
ci41 attention to the W(WJc of ,n4i~nce of met:lumical handlin.' 
plant aM ~hould constitute a cell of the tech.nical men withi. their 
OWn orgaftU4ttoft who are fully con.ver'4tt-t with the working con4t-" 
tiona. The cell ,hou!d uftdert4ke a systematic study of the perfOn1ll---
ance of the mo~1e ~aft.a and othe,- handling equipment and de" •• '" 
mecuureB to. effect economy aM imprOt'e efficiellCY. 

R&PL Y 01' GoVBlUOllN1' 

In 1955, the Mobile Crane Section expanded its lleet of mechaai-· 
cal. handling appllancea by a substantial amount from about 85 _ 
185 mobile vehleles. Prior to this the dock traffic demand for mobiIe-
vehieles was of the order of about ISO vehicles- shifts a day. 'l'IIa 
garage facilities for C8IT)'iIlI out repairs and maintenance at thll-
time were vety meal"t and mOlt of the repairs were being carlinti· 
out manually. With the purchase of the extra vehicles the Seetin i~ . 
was guaranteeing to trafIle a daily quota of 304 vehicle shifts a ~ •. 
To eater for the maintenance and repairs of the augmented fleet cL 
mobile vHllcles. the EngiDeering DepartmeDt put forward p~ 
for additional staff, \vbich to the Administration appeared to err .. 
the exorbitant side. .~d\'ice was therefore sought of a firm of ~ .. 
cieney experts to eXAlJ\ine the proposals and to suggest ways, -
~ilich \vould mRk~ f(\! mnre efftcient, economical and speedy oul-
turn of \\fork to lnatch the rising tempo of dock workinl!. 
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2. It is true that most of the recommendations of the firm were 
found on examination to be unenforceable. some because they were 
theoretical and others because of the stiff opposition they attracted 
from labour, who stoutly resisted all the proposals which savoured 
of retrenchment (Ibcons' reports indicated a surplus of 371 men) or 
curtailment of the existing opportunities for earning overtime. 

3. It is not, however, correct to conclude that all the recommen-
dations contained in these reports have been shelved. It is import-
ant to note that as a result of the study made by these experts. the 
Administration turned down the request of the Engineering Depart-
ment for recruiting 194 additional hands and to that extent forestal-
led a 'cortsiderable inerease in recurring expenditure on staff; which 
more than offset the amount paid to the consultants. 

4. Further as already pointed out in the Port Trust remarks, vide 
appendix I of the Estimates Committee's Report, it is proposed to in-
stall the high pressure greasing and servicing equipment etc., recom-
mended in !beon's . Report No. 1, as soon as the present temporary 

. - . 
garage has been shifted to its permanent place when completed 
under the Dock Exl>8nsion Scheme. Immediate action was taken in 
converting 'E' Warehouse into a workshop, where major overhauls 
to vehicles is carried out, on the pattern suggested in Iheon's Report 
No.3, for proViding better supervision, working conditions and work 
flow. Lastly, efforts are being made to purchase other labour sav-
iJ}.g equipment suggested in the reports, which will help to reduce 
drudgery and improve the tempo involved in manual operations, ac-
cording as foreign exchange is made available for purchasing t~se 
appliances which are mostly of imported origin. 

5. TIle Committee has suggested that the Port AuthOrities should 
devote special att.!ntion to the work of maintenance of mechanical 
handling pIant and should constitute a cell of technical men within 
their own organisation, who are fully conversant with the working 
conditions. Considerable advance have recently been made in the 
subject of Systematic Plant Maintenance and if we have to create 
our own cell of technical men to deal with the maintenance of plant 
and machinery, will have to train some ofBcers in this specialised 
subject. The National Institute for Training in Industrial Engineer-
ing (Government of India Project) at Powai is conducting, since a 
few years, a large number of short term courses on the specialised 
topics of Industrial Engineering. In the ftl'lt instance, it is proposed 
to depute an Engineer for a short tenn course in 'Systematic Plant 
Maintenance','- conducted by the N.I.T.I.E., Powai, starting on 3rd 
Orcl'ober, 1966. After sufficient number of' oftleers are trained up in 
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thia apeciaJiaed hId in Plan\ Maiatenaace, it would ~ be pGSSible 
to oonlUwte • oe11 as recommeaded by the Estimates Commi1*e& 

[MmMry cif T1-muporl CI1id A1riation (Transport· Wing), OM. No. 12-
pm (36) /68, dated 8-12-1066]. 

• 

TIM Committee Me u~ to fittd that the port....uaomip,l aook· 
OM tlear ~ jIMli1te the apeci1icA'iou tor tfte clreclgen GftCI .othet-t 
tI-,. to call fC1'." open the ~ G1td 18 mont'" ~ to oeo«" 
the ..... tIer a*' p-. firm order for mtlft.U.factu7e. TJ.e,.. pen:lt -
beeR ,hoe flO pan of UN Seeotwl PIAn FoNieR. 1« .-,..-..,. to .. 
utilised and the clr"-' westfir."'" tDCU utilised aM the dred.-., 
yeet continue to BUller fM 1D4nt of adequate strength. 

RlPLy OF GoVIBNMI!NT 

The Committee's observation has been noted for future gu~dattee. 

[lit,.." of 2YctNp011 a" At7icIhoR (Trcmaport Wtng), O. M. 
No. lB-PDl (86) /88, dot_ 12--12-1866.1 

(&eeommeaclatiOD (Serial No. 18, Para 11) 

The Committee are unhQ.ppy tl\4t it hAt not been possible jf r the 
Pon &0 utiUH prWilioft. ift the 'tfttrd nti~ Yec1r Plan fo'r replaeem.mt 
01 two cl.,.".,.., F. C. G. ((Fl4mi.-' 4714 'G. D. "'Mestman" lohlch 
UTe both more thG.ft 40 JlMr. OLd cmd on which heavy mainteftGtaee 
.~encliture iI beiftg incuTTed, h4a not been utilised. The Committee 
cl.eprecClte the .leilurely maftM1- in which the port 4uthorities lwIve-
P'OC..ucl tDith the quatioft. of replacing these dredg.,., by suctioR 
gtGb clredger.a. The Committee would m-e'8 that the Port Attthori. 
de. Bhould tDit·~t further cle14y carefully auea, tJae perfoTm41lCe 

. . 

of the eziBtiftg .. /fIIet 01 dredger, vis-a-vis the Tequirements and d"Cl1D 
up Cl fl:rm. progntmme fqr ~g the old dredge,-, ... aM fOT aug-
memin.g the tt~ so CIS !&Ot onlll to cope with adeq1i4tely the furfMr 
requ,iremen.ta. tDh.fch are _"d to increase, with t1u! implemAmtatiGft or the Dock Det'elopmentSeheme. 

, 

REPLY OF Geva1oo:Irr . . 

The Corollli~t.eet, _atien has been Doted ancl Js oem,. 
tmplementecl Action _been initiated by \he Port, Trust for the ac· 
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quisttion of a new Sucli&a Dn!cIItr, a pontden grab dredger and bar-
ges. 

[Ministry 01 T,-ansport- an4 A11i4tion (TT"nsport Wing), O. M. 
'. No. 12-PDl(36) /66, &ltecr12-t2-1~.] 

lteeommendatioD (SeriaINo. 11, Para 17) 

The Committee would like to ,, __ ,e ~a oj Go-uem1f&fflt 'to 
.uggestion made by the Cmnmittee on Transport Policy and Coordi­
Mtion in PaTti 7 of ~teT 9 pI their ~ ~h4.t by mobilisil1g indi­
genous manUfacturing capacity, molt of the equipment Tequired by 
• 110""- .J.. trMdit .,.(laW. uritJaatJ&e ~ '''a ~tivel" 
aium'.pertiocL 79a;e,a-naittU-weulclWce GoNm~t. deuelOP; it. an 
integrated' ""'er, . capccity ftw cI1ftger4t tDfthin the 
IIfJUntrfj, as _111 as poutIJle. 

REPLy Or GmDtN'M1M1' 

A Committee of If ,eb •• cal of. tbe major FOlta hal 11-
_ready beeal let up ftw this pW'posa aad the -proMem Is being tlelded 
D7 tee .. 

(lfi_try., TTGtlapt,. ond A.... (~ Wi.), O. M. 
No~ II-PDf (H) /fJB,i.tJtefl 12-m-l8l6.] 

RecommendatioD (Serial No. 13, Para 20) 

TJ&e Commi*tee ~ that -there ,.. ~ •• CI ~"ke4I ~J fOT 

'.''-U8 in .. ,,~ eDIt. 'or .... ple, the eM at ~'" fie? ..u Df 100 culIie ftr. -Or D. B. D. ViJeNm ift .Prince'. afl4" Vic1ttrIG 
~ OM •• d _ NCB from .Ra. 1.&9 .. 1. __ Ie Ra. 4.11 m 1184 .. 
86. SiJaifarlsl the e.t 01 -~ 180 e.ubic- feat fry Claftarain Alezen-
tlra Dodc .htnaue ChaatleJ ItGs incr--.d -fnnn, lW. 15.88 '" 1962-63 
.. RB. 19: 11 ita 1 ...... 

It b aha significtlnt that while the ehmVes p4!d to the contTllctor 
tor drecJPag th,a .,aa ch4ta.~ by- -&a.- pof't a~wer. a., 2-:15 
per cubic 1I4Td. the depa.rtmefttGl eo.t v ~- tok at., 260 'Pn 
cubic yard. ThiB bring. out clearly the vcut scope th4t e~ta for vleet-
ing economy itt ~mtionB 011 ~ ~.a'HI reducing over­
he4tb. The Committee would like the port authOritie, to carefully 
atIGlpe tlw! NO ... for. higk 0IlJratioMl 8" au asrc. suitGble "erne. 
tIial ... awa to Mitrg it detDn.. .. ' 
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RaPLy· 011 aov .... NT 
, ) 

The Committee'. observations have been noted. • 

[Min.wy of rcln.sport and Aviation (Transport Wiftg), 0.1\2. No. 12-
22(1) ECI/88, cl4ted 23-10-1967). 

Ftnrnma INPODIA no. CAIJ.ED FOB lIT THE CoXMrrra 

Ptea.ae Itate precLte111 the action taken on the L. S. s. O. M. No. 4 
PDI (38) /66, dated 12-12-1986.] 

Tbe iacrease in d.recigi.ng coat is primarily due to increase in cost 
of labour and material and additional allowances aDd service beDeftts 
given to the dredger crew. The cost of dredgJ.ng in It particWar year. 
is also affected by the period of annual Oftrbaul falling in that year. 
It is also to be noted that most of the vessels in the Port's dredging 
fleet are ageing and anturally the periods of annual overhaul are get-
ting longer. This entalls more expenditure. The D.S.D. 'Vikraml had 
been acquired in the year 1962-88 and, therefore, the cost of dredging 
by D. S. D. 'Vikram' in that year was the lowest when hardly any 
repairs had to be carried out and the annual overhaul fell in tbI' fol-
lowing year. In the subsequent years, ho\vever, as required by the 
Mercantile Marine Department, annual overhaul had to be carried 
out. for which the dredger was laid up for a period of abOut eight 
weeks. For these reasons the cost of dredging shows a ri81ng t~d 

The contractor's rate is shown as Rs. 2: 25 per cubic yard as against 
Rs. 2: 50 per cubic yard the departmental rate. This is not surprising, 
but it alIo indicates that departmental dredging is Dot very much 
costlier than contract work. In all other civil or mechanical engineer-
ing contracts alao. itia noticed that if a work isearried out by con-
tract it is u.aually cheaper than deparullental work. The reasons for 
thil are well known and need not be laboured here. When viewed 
II'om this point of view, it will be appreciated that tire cost of depart .. 
mental dredging does not compare out favourably with that of dredg-
ing carried out by, contract. 
{Miniat"l1 of ,-cmaport 4_ Aviation (Transport Wiftg) , O.M. No. 12-

PDl (36) /68, dat~d 13-11-1981.] 

Beeom-e.datt. (Serial No. 14, Para 11) 

The Committee )tftCI that .. eOIt fII -- of D. s .. D 
'VtknJ", which 1041 acquired Oftl!l m. 1982 has goRe up from Ra. 27,'101 
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.i;: 1962-63 to Rs. 1,38,111 in 1964-65. Similarly there 11,0.$ been £teep 
·· ... rrea'ei,., the casto! m4intenonce of and ,.epa.ir of G. fl. M(;c,hen 
·.,hieh has increased from Rs. 92,981 in 1961-62 to Rs. 1,90,229 in 

and of H. G. D. Chelum from Ra. 2,73,092 in 1961-62 to 
.1Is. 3,69,346 in 1964-65. 

The Committee are surprised a.t such steep rise in mainten'lnce and 
wepair expenditure em, dregders and are not convinced by the reasons 
~d by the port authorities in this behalf. They would sugg~st 

ft(I80ftS for increase in maintenance expenditure on each of the 
I,edgers should be carefully examined with) the help of technical ex-

JlerD and that suitable measures devised to redttce the re'pair bill . .. 

REPLY or GoVERNMENT 

The Bombay Port Trust have obServed as follows:--

1. D. S. D. Vikram: 

The cost of repairs was very small during the first year as there 
a. hardly any maintenance work and the Government Surveyors 
.'so did not want opening up of machinery etc. for inspection. The 
• I,ntum of work· was a little more during the second year and has 
~l!eOme more or less stabilised now. 

2. S. D. 'Widgeon', S. D. 'Spotbnl,' S. D. 'Moorhen, 'H. G. D. ''Che-
lara,' F. G. C. 'Flamingo' and G. D. 'Priestman' are more than 40 years 
eJd and are being retained in commission with increasing difficulty 
-aDd at a very high cost. Their replacements are being acquired . 

. 3. M. H. G. D .. 'VikU' 

The large expenditure in 1964-65 incurred' on this vessel was due 
~ the fact that her hopper door pulley pins were required to be exa-
mined and changed. For this purpose, the strong back had to be out, 
w1Jicb was time and labour-consuming and resulted in increased cost 
and prolonged lay-up. 

4. Some major works repairs are sometimes und'ertaken in one 
particular year, which show high cost and long lay-up for that year 
«g. Teplacement of hopper door pulley pins of 'Vikas' mentioned 

.. l11bove and the replacement of the dredging wire of 'Vikram' mentfon-
·ed in reply to serial No. 16. 

5. A vessel has a large variety of machine!'Y and 'equipment, of 
.• ekes with which we are often not familial' with the resultt hat 
.j.res etc., are not satisfactorily arranged till aft~r the vessel has 
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~n in o~~~t.iqp :tor ~3 Y-~~S. .tllis, cOIl1bined wi~jinport .restde-
~ons ,and f~l~tj~J r~yl" ~n lay-ups, e.g., Vikrt4D1~ ~g ~.Wire­
ro~ referred to ab9~ 

, . 
[HiniltrJl of ranaport aM Aviotion (T,-ansport Wing), 9.~. No~'~12-

PDI (36) /66, dated 19-5-1967] . 

.•• comme .... ioa(Serial No. 17, "Para 28) 

The Com~~"e !-4'~9~ld li1,ce ,Port A~thQtitje~ ,to 'uT9~~ly go.i"to· 
th:e queltion 0.1 Pr~i~ 9~~9~~ cr4ne .~ ~~qmI 14C~Jor 
clflch41ging a~ ~le4T4nCe of CG.TgO,es ~htQ~gh Jig_.,.lIt Pier. apm.. 
and at' the Sunders, . 

REPLY or GOVI2lNMZNT ...... 

At Frere Baain and Hay and Haji BUDders, the Bombay Port Trust 
have provided lIIOhile crlDeS capable of diaeharglng .~ limn aDd: 
loading cargoes into lighters. At all these jointsJ~~to~ ,~~it.Jea 
are alao available . 
. ·{lffMnrtl ~1 .,...m au AuiGticm (T,at1qC)rt Wing), O.M. ,No. lZ--

"'DI (16) 1M ... deUd 12-~]. . 
BIt........t ... (Seda1 He. 18P ..... tt> . 

, 
·~40 • 

The tDOtiU like the Port A~'i .. i~ go iftto the lf~iotJ "". 
tMIcitag a_labZ. (1 suitable Buftder few execution of ,.epaws to tigf&-. 
fter • ., .... 1~,thel,. ,1MiRtnqnce in goOII worJolngCOftClitfmas. 

~YOFGo~ 

A ,Upway has been provided at Lakri Bunder east where lighten-
can and do undertake repairs. Sanction baa '. be~9 "ecor4ed to 
nlO<ierl1ising this facWty and to the provisloD of mechanical appll .... . eeI. alipp_rw aNi ~"~piDa craft on .tbia a1ipwq.ltiaaJIO pro. 
poaed to ccmatru.ct an aclditiQ~l slipway at ~ Ro.w4er WOIJ;. 
'UDder. 
(MiUItrv of TClJUpOt1 and Atriaticm (TraftlPOrt Wi.,), O~. N~. 12-

PDl (38) /88 dated 12-12-1968]. 
__ ........... (Serial No. II,P ... 30> 

Tit, Com~~ ••. ~ t~t in ~.oJ .the' h_l'!I CQlt b~ P-
cu,~ (H) ~ePCd.J3 0/ ~ ,'~ ~'" ft~ ,9J ~Y' jortOh~h tMr .~ 
mfritlM iftOpeTCltive, dUe priority .hould)be· Cf9COT~cll(W ~ ~ 
tioft of additioMl tuga to meet the ,.eqtdrementa elM to Tepl4ee tire OW 
·1MIa.~ hIgI. III &J,u ~ • ~ 1DOtdcl141ce ~ .-. _..moa to pa.r..,89 of &AaiF ~. Oft ~'fCIO Port whee l'.W 
-- urtec1 .. -ehat .. 1"1 "It n?trib1e,.requi .. etMtW 01· .wp Bhov,lci.~ 
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met f'-om, indigefteu.s sources and that Government should help in tM' 
~~~[!1~'!fre ~f tugs at ~~ic ~t by gi~ing n,c"e.a,a'1l1~Uties. 

?:he Committee wggea that a ,.eoi~ of tMfCPGiring faciUti" in 
Bombay Port tor tugs and otAeT ~me o~ . may be made at 871-
,~ d(l.te, keepiRgin anew tbe ~ cmd the aatieipc&teG require-
ments when 9 cuIditioaaItugs aTe GUtUlTed so th4t fteceuaTy fa.c1titU3 
can be deoeloped OR planBeCl basis. 

REPlY OF GoVER.l'tMENT 
AcqtLiritio-n. of additional tugs: 

Orders for five Dock have already been placed with MIs. Diamaru 
I~. ~, .I,pan. 

2. Orders for four harbour tup have also been placed on Mis. D. W. 
KreJ~er 80M, West Germany. The first tug, M.T. "Ankush", has ar-
rived and has been taken over. The second tug is expected to·be ready 
lot trials shortly at Hamburg and the remaining two tugs are sche-
duled to be dellvetred within .. ~r. 

3. As regards ship repair facilitiM, two ·bertbI 'will be made ava! .. 
labk for ship repaiJj'J ~~ IQ!..{ ~n~ets ~ after the completion of 
t~ Dock EXpanliOD~ Sehetl1e. " ' 

4. The following faeHlties are propoled to be prOVided in Hughes 
~ Dock. Merewh&ther DryDoek and the IbIp Npair~ha ill the 
Priftcf!. Doek:-

(I) Jnstanati~ of.a co,mpressed $plant with pipelines. 
-!I • .- .'" 

(2) ~ 01 ~o.y&en PN ~leReJn.nifol~ ~';\d pipelines. 

(3) Additional 0IdItUe to A.. c. Supply, and provision for D. C. 
~lJll1 ~. 

(4) StrengtMoiDgof thewett :Ii. of ¥~~.t_ Dry ~ 
19 ena~~e L,ima Crawler Cranes to come alongside for heavy 
~ 

(6) Pza¥t4ing a pwtabJa. e1eat.ric tW~ crane aloQgl4. D. Dock,. 
(8) ImprGYiDg IighttDg in aDd around the dry dof:b. 
(7) Provision of P\lbllc T~lephones. 
(8) Provision of trestles etc. by' the Port Trust. 

~ rega~ re~jrs to ~. P. T. craft, • proposal to develop Clarke' 
~Jdn., "'joining the Bombay Port Trust Workshops, is under consi-
deration. Thi9 'Item has been tentatively included the F9Ulth Fiv. 
Year Plan. 
{Mitriatry of TratLIpOTt tlU Amaefon. (TTcmaport lVit&g), o. Itt. 

No. 12-PDI (38) /88, dated 12-lM988.] 
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Beeommeaclati_ (Serial No. 21, Para 33) 

The Committee recommend that high priority should be given to 
:the quutiOfl. of acquisition of new larUneha to meet the ~ ,.e-
~i,.ement. and anticipated Tequi~ementB in the Fourth PIaft. 1ft 
particu.l4r, they would "rea the need for the acquisition of paaen-
iJeT-cu~ boots .0 41 to eliminate the hiring 01 launchestO' 
carry workmen on which an expenditure of: over Ra. one 1aJch is 
being incuTred annually and to augment WClter-ca.rrying capacity of 
boats to ,upply water to ships. 

REPLY OJ' GoVElU04DIT 

The purchase of two twin screw diesel operated ferry-cum-water 
·boats has been sanctiODeti. With the procurement .of these boats, 
.which will be in about a year's time, the necessity for hiring COD-

. tractor's launc_ for trauportatiOD of workmen is not likely to 
Arlee. 
[Ministry of TT4naport and Avi4tion (TruftBP071 Wing), O.M. No. 12-

PDI (38) /88, -eel 12-12-1986]. 

BeeommeaciatioD (Serial 'No. ZZ Para 31) 

The Committee "gret to note that Government have ROt been 
1G,ble to prot7ide autficient ci'1l docJcmg facilities at the mtJ;or pot1B 
of Bombay ami Calcutta thereby denying the much Af!ecled repai'-
facility to the Ships calling at the Indian port, n!IUlting .!Wt only 
in the lo,s of foreign e%CMnge eaming but alto ezpeMiture of 
foreign erehange on repatr.to India"."i". at 10f1!ign. ports. 

REPLy OF GovatlOll!NT 

The need for the provision of additional dry dock facilities at 
Bombay and Calcutta Ports has been recognised. 

So far as Bombay is concerned, a scheme for the construction of 
two dry docks has been i.ncluded in the Fourth Five Year Plan pro-
gramme of the port. 'ftle detaUed looaUon and dimensioD& of the 
dry dockawill form part,of the study under the Master Plan for the 
development of Bombay Port which is in progress. Action OIl this 
scheme will be initiated after· the Master Plan report becomes avail-
able. 

So far as Calcutta Port is concerned, the Fourth Plan progr~e 
of the port includes the conatruction of a new dry dock in the King 
Georges Dock. 

-lMimatrv 01 nmaport cmd Atriatioft ('I'nItaIpor& Wing) t O.M. No. 12-
PDl (36) /68, dated 12-12-1886]. 
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Beeommeadation (Serial No. 2f Para 38) 

The Committee are surprised at the aTgument advanced to justifll 
the lack of cOOrdination between the Mazagon Dock lind the Bombay 
Port Trust-both Government concerns. They feel-tu theMClZagon 
-Dock is a ship repairing company with some dry docks t.mc1 ,the Bom ... 
bay Port Trust without bei.ng a ship repairing concern possess dry 
-docks, there is all. the greater necessity of coordination in the utili­
.sation Of ship 'repairing facilities availa.ble in the two units. 

In view of the paucity of dry docking facilities withi11 the coun-
tTy to meet growing demand and the heavy expenditure involved in 
providing additional dry docks, it is of paramount importance that 
.the available facilities are put to the 7r141imum use. This becomes 
.apparent when it is noted that the Hughes Dry Dock of the Bombay 
_Port remained vacant fo1' long periodaon. account of ·lack of demcnd. 
The Committee recommend that immediate steps should be taken 
by Government to bring about the much needed coordination in the 
.dry docking programme between the two organisa'bions. 

REPLY OF GoVERNMENT 

The Riwhie and the Mongul Dry Docks, which are owned by 
MIs. Mazagon Dock Ltd., are smaller both in length as well as width, 
than the Hughes Dry Dock and the Merewether Dry Dock, owned 
by the Bombay Port Trust. Besides, due to the low depth of the 
approach channel to the Ritehieand the Mongol Dry Docks, vessels 
drawing more than 13 it. cannot enter those Dry Docks. Their uti .. 
lity for serving the needs of the mercantile marine ships is, there-
fore, restricted. This factor as well as the administrative difftcul-
ties arising out of the ownership of these Dry Docks by organisation 
commercially interested in contracts for ship repair work pose a 
problem in integrating the prgram·me for allocation and utilisation 
of all the four dry docks togebher. From preliminary consideration 
the scope for such integration appears to be limited. However it is 
proposed to investigate thi9 possibility in greater detail. A Commii-
tee comprising of the Deputy Docks Manager, Sr. Assistant Mecha-
nical Superintendent and a senior OJIci.al of MIs. Mazagon Dock has 
been set up to study the problem from technical as w~ll as adminis-
trative anglt'S and recommend, measures for bringing about effective 
co-ordination between Bombay Port Trust and MIs. Mazagon DOck 
in the matter of integrating the dry docking programme so as to 
achieve the maximum utilisation of all the four dry docks. Suitable 
follow-up action will be taken on receipt of the report. 

{Ministry of Tramport and Aviation (TTanaporl Wing), O.M. Nt). 12-
PDl(38)/68, dated 6-12-1986]. 
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~""'da'lOD (S.rial ... '., ••• 4e> 
The Committee note that ~~on on the provisiolt. of ~ 4rll ~k~ 

.. Bombay will be taJcen on the completion of t¥ Mqster ~~ jIJT 
the cIeoelopment ~1 ~bay Port. In this connection tM Com~e­
WOUU .ufgUt that Gwernm~t should eZGmine the q~stt.on of 
auitGbly lengthening the Hughes I>ry Dock in ordfr to accom~' 
larger t>euN. 

R~LY OF GOVERNMENT 
, 

The ~o~~ay Port 'rrust hav:e obeerved as fgA9ws:-

The Oom.miltee'. auUI.uOll is noted. The leftgtbening of the 
HJIIbes Dry :Dora ~ be comictereci only after taework of tJle 
Dock E._on SchnI .. is completltd. During the execution of ~. 
"me, .. movement of u.'Ie from the eaetelh arm of Alexandra 
Dock towarda tJ:ae aelatwiD ,be, r •• triotecl aad it wtU"therefore, have· 
mostly to flnci i1a way_ via tile BaeUJe Bridge and tile new Gate 
on Wittet Road. As the aPPrG!lCb r0a4 to this Gate closely shirts the 
Hughes Dry Dock, anyeXtens10n of the dry dock will seriously 
in.fea witA the vebicular ~c. IA Rgt_lIla, of the dry dock 
01 :url, tAMefOr8, De C*1lidered for aBOtbllr four ,81ft or 80. By 
tau tiIM. it ia hoped that &be Kuter Pial for tke development of 
~ Port of S.aba¥ will be ra._ Ed the, sites and the lecatioD of 
tbe addiiiral ,drJ dociI. wtJl alIo be Jarown. It wiD tIlea _ pou61e 
to eIIdte wh8thei; it ,.,.de! be wwtll wbfle to extaMI the Htil1'ea 
Da7 Dock, after du cea'ridllaiion of tile c.t aM the limited addi--
tiel. to tile ... clt, re.aJtiDg _eby. ComaNlring that the DJrec-
__ QID'BIal of DipptDl baa IacUcated that tbare is neeel fer ODe 1.,. .Dd •• e ..... am*e dry dock at thia Pot t, it .. felt that Iength-.'Ine til the 1fIIIIaes· DIy Dock .«Mlld not by ... lllBlet the require-
.... ael beD .. tilt CQJliIt.ItlCtiOD 01 • De. dry cloak weuW be 
prefentl.. Tbia, peel dl, btl _eve, be eumlrl .... g,eater de-
tail _Ilea p~ the project nport .. tile cIJy doeIn. 

[1I~trv 01 Trtaapon cpacI <~"9 (TT~ .vlng), O.M. No. l~-
, PDt (3f)/88, cl4tecl 1N-198'1]. 

• 

ThI C&lJlft\itt.~ feel t~ ~h~r ther~ ~ ~<mr to ~w 
the Pm" PoJtce ror~ it aJao!'Jdb, ~ ""'~ the knotDle~ cd t"~ 
Chainnaft Port ···Ttuat 10 tha\ adequate alternative at rangem.ems mag 
be made 1tw tM _CIIrity oftlae ,."e cr • ....., tl&c periGd of tIIeit' 
abanee. 



REPLY OF GoVERNMENT 

'!'he Ptltiee"~otltie$ have inforInedthe Port Trust that the 
DtIftlber of ~Sioris on which POliee OI!cers and conStables are 
withdrawn for duty outside h.,Te been restricted to the minimUm. 
Jt has also been agreed that when such oecaslons arise due to com-
pelling circumstances, the Chairman would be invariably infonned 
in advance about such withdrawals. This agreement is being imple-
mented by the Police autllorities. 

[Miniltry of TranspOrt and Aviation (Transport Wing), OM. No. 12-
PDI (36) /66, dated 12-12-1966]. . 

.. The Con~mittee note that " scheme for reor~ftg and ~­
ing the Port Security Force on the lines of the Ra.ilway Protection 
Force is un.deT consideration. Theil &ope 'tMt Gotler-Nrnnt tDbUld 
take An e8Tly. deciaion in the matter in o.,.deT to prootde complete con .. 
trol of the port administration over theiT security ."., to promote 
.Junctional efficiency in protecting properties of the port. 

RBPLY OF GoVERNMENT 

In view of legal difficulties, the proposal to constitute a statutory 
Port Protection Force on the lines of the Railway Protection Force 
:h8s been dropped. Alternative measures to improve the security 
;arrangements at Major Ports are under cansi4etatioo. 

IMinistTJI of rronsport and Shipping (Transport Wing);, O.M. No. 12-
PDf (36) /86, dated 19-5-196'11. 

RecommendatioD. (Serial No. ~~ Para SO) 

The Coffttmittee lIfTeprrtuTbed to flnd that both the incitJenc~ of 
..cue. ftj tMit aftdthe f1alue of gooda pilfen-ed htwe iftC~d ~ 
8iderably during the last three year._ It is po.rible to argue that tJlt 
value of goods recovered has also comparatively gone up and that 
.the net value of untraced pilferred goods has not increcued too steep­
ly. The Committee, hOtDever, cannot overlook the fact that the ,hip-
ping agents, trade, lvuT4nce companies etc., Mve categoricaJ,ll1 sCat-
oed that the pilferage in the port is eztensive and tha,t it is carried 
,out on (In "organised basis". The Committee Aote th4t com~hen-
sive anti-pil!eTage measures have been taken just recent!, by port. 
authorities to reduce the incidence of tMfts. In partiCular, the Com­
mittee would like" the Port Authoritie .. to ~vent entrJl of u11AUt1to-
riBe<i persons in the dQck ,area. remOt'e uncte4Ted CtJTgoe., ~r­
ttl precious cargoes, jrcmi open area, provide tockfuta in all ,,,.4,8 
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and tD4Tehouses and in general intensify patrolling. The Committee 
would cWo like special n&eUUTe. to be tAken to ,-educe the incidence 
01 pilfnage on the Port Railway_ by in:temifJling check of rail."." 
tDClgonB, patroUing of rCliltDaJl track, pTovilion of BUitable lookout· 
tower, fitted with searchlights etc. 

REPLY OF GoVERNMENT 

The recommendations of the Committee have been noted. No 
person is allowed to enter the Dock without a pennit issued by the 
Bombay Port Trust and endorsed by the Police. To ensure that un-
authorised persons do not pin entry to the ,Docks delpite this mea-
sure, the Poli.c.r-carry out snap checks daily of persons found within 
the docks and unauthorised entrants· are prosecuted. 

Most of the sheds and warehouses have already been provided· 
with lockfasta. Lockfasts which do not appear suftlciently seCure 
are being strengthened. 

Look-out towers have been provided at strategic points in the 
Docks and a Police patrol is provided on all trains of wagons mov-
ing out of the Docks after sun-aet. 

[Mtniat'1l of TTaft8POrt and Aviation (Transport Wing), O~M. No. 12-
PDI (36) /86, doted 12-12-1966]. 

• Beeommacl.tioa (Serial No. ., Para 51) 

The Committee would like the Port authoritia to make every 
eflo'rta to speed. up dilpOtCll of cae,. In partiCUIaT, the Committee 
'WOUlcI ~t that Port OF Government employeu found guiUy of 
pill.... ,hould be .temly dealt with 80 (II to act as a deterrent to at_ •. 

RI:PL Y or GoVERNMENT 

The Bombay Port Trust have observed as foUows:-

A ~deney Magistrate'. Court bas been set up with e1fect from 
the 1st February, 1988, through the good oftlces of the State Govern-
ment, in the vicinity of the Docks, in the prerrdses provided for this 
purpose by the ~y Port Tntst. It is obaerved that disposal of 
cues brought before itbe Court, is being speeded up as the Court 
deals exelustvel)- with cases of crime arising in the Port atU. 
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The following tab~ indicates the· number of Port Trust and Gov-

ernment employees pr~ted in connection with pilferage cases 
during the period·lst February to the 31st July 1966:-. 

Department Convicted Acquitted PCDding 
Trial 

Total 

Policemen 3 S I 9 
B. P. T. Employees 1 4 2 7 
Customs Peon I - ~ I 
Reponal Director Food's 

driver I - ..... I 

Total : 6 9 18 
t. 

Departmental action,as warranted on ·the merits of each case, is. 
also taken against the·· Port Trust and Government employees after 
their cases are finalised by the Court. The cases of those acquitted 
by. the Court· are reviewed and, where justified on the evidence, de-_1 inquiries are instituted. This also applies to cases when:' 
the Police . decide not to launch a prosecution because of insufficient~ 
evidence to obtain a conviction. 

An additional Police Station is also being set up shortly at Wadala. 
exclusively for the areas covered by the B.P.T. Railway and the' 
B.P.T. Housing Colonies. The details are being settled with the 
State Government. 

[Jliftiatry of Transport and Shipping (Tro,nsport Wing), O.M. No. 12-
PDI (36) /66, dated 8-8-1967]. 

Beeommendatien (Serial No. 31, Par. 52) 

The Committee commend the scheme for giving rewards to staff 
for detecting pilferage ccuea but they feel that the achnne .houlcl be' 
given toideT publicity amongst the staff atld adequate rewGf'da .hould 
be given 80 (1.1 to enlist whole-hearted COC>peT4tion of the employee, 
in checking pilferage. 

REPLy or GoVEllNMENT 

.Action as sugested by the Committee is being taken. 

[MinistTy of Transport and Aviation (Tramport Wing), O.M. No. ,1'­
PDI (36) /66, d4ted 12-12-1988J. 
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1I ...... d .... (Serial He. 35, Par. 51)' 

The C6tnmiftee nOte tlUlt ClprOpoaaI htU been. ma~ t;ty the itGm-
bay Port Truat to iftcreaae the PortTriUt RailwAY c1larges whiCh is' 

.4tDaitift,g the acmetion of the Railway Boanl. The Committee hope 
that an early deef1tiOn in the 1YUftte1' will b~ ttf~ by Govemmefit. 

REPLY OF GoVERNMENT 

The Railway Board have accorded sanction to the proposals. 

'[MiniBt'1l of Transport and Alr'iation (Transport Wing), O.M. No. 12-
PDI (38) /66, d4ted 6-12-1966]. 

BeeommeDdatiOD (Serial No. 36, Para GO) • 

TINCommittewf UJOula auggut tIuU the q""'" ot itrtrodueUl.g 
,{I7WIIu'1p .... 1_. em tJae Port Trut Rdte.". tDitk· d tnew 
toitfJprotte CImt effieie.re, fti4y be &ommed. ftew 1DOtIld. like .., 

. _table protftliDft: tIWmdftUfacttwint t_e cliftel Iocomctti_ tri4I' 
be made in cIu counein the DieMI Loeomotive Wora, Var......, 
1DMN eapacltw " bemg cleHZapect to '*bI"f4cture clieael loeom.ofivei 
for Indion RaU",,4Y', 

RBPLYor_ 

The Bombay Port Trust has, sinc~ 1957~. commenced grad1w11y 
· dieselising locomotive power on its railway. In 1957~ (he ft'rst lot of 
ten diesel hydraulic locos was put into commission. Later on, in 
1_, anotlwr b8te'h. of 16 dial hJ*-.Ilte 1oeos~ WIS)Klt Oft the )1M. 

It is understood that the railways are now in a position to under-
take the manufacture of diesel hvdraulie locomotives. It is accord-• 
ingly proposecFto' P11k@ er __ rsfOt the' Mtti requil'eriients of port 
allthorities on the railways. 

[lIi~ 01 f'rcaftlPOt1 0tId SAippi'Rg (Trunepon Wiftg), O.M. No. 12-
PDl(l&)K/t6,._· 1&-WM7]. 

~"'lIleIlHllltloll (Serial No. 37 t Pan II) 

The Committee Gre _ to knotD the delay in the supply of 
requisite quantity 0/ rfHl to' fM pOt~t Trull Ra.ilwc&y to co rry out 
"r~tl.t COftt'eraioll worlc C1f wagons. They lee flO nt8IOn tchJl with 
tM ecuiftg of the p6IJtioft. ,..,......, tM *JIPlt oJ .... , it .1aoI&IcI .110( 

be poaibie 10., Goeerameat. &0 fa roage to. meet in fuU the requh-
.. mfllts of Port Tnut for wagon CO'ANrlioL 



, 

REPLY OF GOVERNMENT 

, Every effort .~ being made and will 1?e made by Government to 
,'Supply the requisite quantity of steel to the Port Trust to,meet their 
requirements for wagon conversion having regard to the supply 

, position of the various types of steel and the steel quota allotted 
to the Ministry by the Iron and Steel Controller from time to time. 

[Ministry of TranspoTt and Aviation (Tra.nsport Wing), O.M. No. 12-
PDI (36) /66, dated 6-12-1966]. 

~ . ' 

Recommendation (Serial No. 39, Para 63) 

The Committee are constrained to note the high incidence of de. 
'Tailment in the Bombay Port Trust Railway. They cannot too strong-
ly stress the need tOT proper maintenance oj the railway tTack and 
the roUing stock within the POTt area. ';I'hey suggest that the inci­
dence of derailments may be reviewed at lea~t once every quarter 
30 that remedial 1neasures can be taken. 

REPLY OF GOVERNMF.NT 

As already noted by the Committee, most of the derailments have 
bEen of a minor nature. The most common reason for the derail-
~ts is the spread of gauge or sinkage of track due to waterlogging 
dUring the monSOOn mcnths. A strict watch is maintained to en-
sure that maintenance of the track is kept up to the requirements 
of the s.~fety and a regulations phased progralnme of renewals of 
ritils, points and crossings with 75 R.F.F. Section is in progress to 
eliminate failure of materials. 

Nevertheleall a quarterly review of the derailments will be car-
TJed out in future as suggested by the Committee. 
. --.' , #. 

{Ministry o!l'ransport and Av~tion (Tra,nsport Wing), O.M. No. 12-
PDI (36) /66. dated 12-12-1966]. 

BecOlD"'eDaatioD (Serial No. , 48. Para 84) 

The Committee aze distressed to find that the protracted corres­
lJORdeace G1&d negotiations which have been going on unaucceBBjully 
,·fJetween the Port Trust and the RaiLways to fix termi1&a1 charge •• 
'The Committee would like the matter to be settLed expeditiously 
and would suggest that if necessary a high level committee consist­
ing of Tepre,entatives oj the Railway', Port Trust and .. the Ministrie, 
of TranSport & Finance may be comti~Uted to Liy dOwn agreedprin­
·ciples tOT determining the terminal cha,rge ... 
:M19 (Ail) LS-3. 
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REPLY 01' GoVJr.R!OlENT 

The matter was taken up with the Ministry of Railways (Railwa:y' 
Board) at a high level. An extract from the views expressed by" 
the Chairman, Railway Board, is reproduced below:-

"We stand by the agreement that the rate of. terminal charge-
payable to the Port Railways need not be taken as fixed for all time 
and might be reviewed every few years, but we cannot accept an,. 
fundamental change in the basis of. that payment. The Bombay 
Port Trust seem to believe that we pay to the B.P.T. Railway for the 
various tenninal facilities provided and services rendered by them 
in respect of tratllc handled for us. They suggested therefore that 
the terminal charge payable should be based on what it would cost 
the trunk Railways to provide those facilities and render those ser-
vices. We pointed out to them that what we paid to the B.P.T. ~­
way was not designed to meet the cost of the terminal services they 
perforlned. Until 1st October, 1958, we levied a charge for terulinaJ 
services 88 such. With the revision of the freight structure, the ter-
minal charge was abolished. But we made a supposition that an 
element of terminal charge was included in our freight charges and 
since in the caae of tra1llc interchanged with the B.P.T. Railway, 
we did not perform terminal services at one end, we agreed to give 
away one end terminal charge. What we agreed to pay was related 
neither to what it cost the B.P.T. Railway to perform those terminal 
Services nor to what it would have cost the trunk Railways to do it 
The view point of the Rallways was explained by Kripal Singh to 
Nadkarni. Chairman, B.P.T., In a letter he wrote to ~ in FebruarY, 
1966. Kripal Singh went on to say, "I do not think it is COllect to· 
regard the B.P.T. Railway as handling trafBc for OUT Railways and 
to raise the question: what would it cost us to render the ter-
minal serVices that the B.P.T. Railway is rendering! The BP.T. 
Railway is 8 Railway in its own right and performs a transportation' 
service. If It is running at a loss, the solution would, perhaps, be 
to cut down costs or raise the charges or both, but there is no ques-
tion of the other Railways meeting their losses." 

In view of the stand taken by the Railway Board., steps are heiDI 
taken to arrange f()r a higb level discussion on the matter between 
all the parties concerned, as suggested by the Estimates Committee. 

(Mitdatrsl Of Tnan.sport ~ad Shippmg (Trcamport Wing») D.O. No. 12-
PDI (38) /88. clGtf!CI9-11-1981]. 
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BeeoJDJDelldation (Serial No. 4l, Para 88) 

The Committee would like the Port authorities to thoroughly 
examine the layout of the Toads within the port area having regard 
to the ezisting cmcI anticipated flow of traffic on the completion of 
the Dock Development Scheme 80 that action ca.n be taken on 
planned basis to improve the roads. The Port CluthOTities may take 
the assistance of Traffic Police to demarcate the roads in StLCh a 
manne,- as to speed up 100vement of vehicles. The Committee would 
also stress that ribbon stacking of ca'rgo on the roads should be 
Jtrictly prohibited. 

As regaTCis the type of roads best suited to the requiTem.ent8 of 
the pcwt, th:e Committee suggest that the help of the Central Road 
Research Institute 77l4Y be taken. 

REPLY OF GOVERNMEltt 

Improvements in the layout of the aords leading to and within 
the docks fonns an important item of the Master Plan Study. A 
sample census of the traffic moving through the different gates and. 
to and from the various berths has been taken. The possibility of 
providing suitable fly-overs to avoid detentiO'll at railway crossings 
is also being considered. Close liaison is maintained with the traffic 
police and the Municipality in these studies. Roads adjoining the 
open storage areas are being demarcated with curb-stones to ensure· 
that the storage of cargo does not encroach On the roads. 

Among the various types of pavements which have been tried 
out, the asphaltic concrete surface has been found to be the most 
suitable for the heavy traffic in the docks, and a programme of pav-
ing the main roads in the Bombay Port Trust estates in asphaltic 
concrete is in hand. In case any problems arise in the execution of 
this programme, the advice of the Central Research Institute will 
be sought, as suggested by the Committee. 

[Min.istry 01 Transport and. . Shipping (Tronsport Wing) ,O.M. 
No. 12-PDI (36) /66, dated 19-5-1967]. 

BeeOll'llDeDtiatioa (Serial No. U, Para 88) 

The Committee would like the Port authorities to conside.,. the 
question of makiftg prooirion of pne1£fR4tic nLbbn tvres comput.oTy 
far all vehicle. which a:r.e comiftg to the Port a.,ea '0 4B to .peed up 
movement cmd reduce the lOea" au teaT of the Tooda. 
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REPLY 9F GoVERNMENT 

Til~ Conunittee's suggestion has been noted for implementation. 
[Ministry-oj Transport aftd ;Shippiftg ;(Tra.nsport Witlg),O.M. 

No. 12-PDI (36) /66, dated 19-5-1967]. 

- Reeommendatloa (Serial No. G, Para 10) 

The Committee t.OO1Lld stress the ftUd for clo.e co-onlination bet-
tDeenthe Port AuthoTities and the State Governments so as to en-
lUre that the approach road and other ccmn.e.cted roads, OVeT which 
bulk of the traffic from atad to the port jIo1Ds, m-e maintained in good 
condition. 1ft pa,-ticul4r they would suggest tMt there should be 
close coordination in planning jor the future requirements keepiftg 
in t.1iew the anticipated increase in traffic on the completion of the 
Dock Development ScheTne. 

REPLy OF GoV'DNKENT 

The Committee's recommendation has been accepted. The de\~ 
lopment schemes of the Port Trust are referred to all the authorities 
concerned, including the State Government, before ftnalisation and 
the remarks of those authorities are given due consideration. 

[Miftw!I of TraRSpOTt atad AWltion (Transport Wing), O.M. No. 
'l2-PDI (38) /86, dated 12-12-1967]. 

Recommendation (Serial No. ". Para 78) 

The Committee would like the Port Authorities to COftBide,- the 
quatioft of prouidtng facilities wMreby the ezport goods from, the 
hint.,-latad could be di,.ectlyrece1.vecl 4t the clock for ,hipmeft~ ~ 
ootrrseaa deatiMtiOftl Oft the lines of facilities Fovided fOT booking 
of impOrted co:rgo from BombCly Port to "'load clatiutiotu. 

The suggestion of the Committee that facilities should be pro\rid. 
ed for storage of export ~ ~ anticipation of their shipment 
through the Port, particularly goods coming from at country destina-
tion has been noted. Already 8uch provision bas been made foroll-
seeds, 01) cake, oil meat md supr.For lack of adecplate warehouses, 
it has not been poalble to extend this faci_ tootber commodities. 
As soon as the tWo additional Wareh01. Ell which_ proposed to he 
_ are completed, one of them will be made avaJ]able for 
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the recepti~n and storage of export goods pending their shipment 
through the Port. 

[Ministry of Transport an.d Aviation (TTansport Wing), O.M. No. 
PDI (36) /66, dated 12-12-1966]. 

BecOll1Dle1ldatioD (Serial No. 45, P~a 16) 

The C~mittee note that water supply in Bombay Port for ships 
has not been adequate and that the poSition becomes difficult parti­
cularly in summer months. The Committee feel· that priority should 
be given to the provision of additional underground tanks 80 as to 
wercome the erratic nature of water supply, partictLUwly in S U'll mer. 

REPLY OF GoVERNMENT 

The following table indicates the quantities of water (i) received 
from the Municipal Corporation in the three Docks of the Bombay 
Port Trust and (il) supplied to the ships during the last three Yearl. 

.. 

Year (April 
to March). 

1963-64 
196,4-65 
1965- (April to 
September). 
(Six months) 

Supplies received 
from the Corpo-

ration. 

Supplies made to 
smps in milliol" 

titres. 

In million In Dock through In stream thl"OUlh 
litres hydrant on Qb&ys water boats. 

4,860 481 62-
S,OOO 477 So 

2,610 278 2, 

'"fota!. 

543 
S27 

'lO' " .. 

It will be seen from the above that water supplied to ships forms 
hardly 10 to 12 per cent of the total requirements of water in the 
"docks for operational purposes and supply to employees and others. 

Water supplied to the ,hip, in stream:-

For the supply of fresh water to the ships in stream, the Bom-
bay Port Trust has ·two vessels viz. W.B. "Nirmala" (250 tons capa-
city) and S. A. H. "Panwel" (120 tons capacity) Mis. A. B. CUrsetjee 
" SonS have also been given a licence by the Port Trust to supply 
water to the ships in stream. This company employs water barges 
for this purpose. 
Odditional Anchor Boy-cum-Salvage and WateT Boat: 

A contract for the acquisition of an additional anchor-hoy-eum-
salvage and water boat has already been awarded. This new water 
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boat will have a capacity of 150 tons of fresh water. During the 
Fourth Five Year Plan, provision has been made for another water 
boat. In order to augment further the capacity for supply of water 
to ships in stream, two large passenger launches, which .are to be 
acquired for carrying workmen to and from Butcher Island, are pro-
posed to be fttted with fresh water tanh of 110 tons capacity each, 
80 that they would be avai1able for supply of water to ships in stream 
whenever required. The existing and the proposed means for the 
IUpply of water to ships in stream are thus adequate. 

Supply of WClter to .hips in the DoeJca And Htlrbour Wall Benhs: 

All the berths in the doeb are fitted with hydrants of adequate 
size, which are fed direet1y trow. the underground water storage 
tanks for supplying water to ships in the doeks~ The existing net 
work of maim In the docks is adequate and is capable of supplying 
water to ships at the desired rates. 

Fundamentally, the Port Trust are dependent on the Bombay 
Municipal Corporation for the physical supply of all their require-
ments of water. The Port Trust have taken a large number of con-
neettons from the Municipal mains. 'nle Port Trust have also cons-
tructed the fonowing underground storage tanks:-

_ .. _ ... ,. , . 
Location of 
suction 
tant 

Capacity of the 
auction tank in 
pilon!. 

,----~--.-.-.--------------------

l. Ballard 1,75,000 
Pier. 

2. Unc1eare4 Good. 4.00,000 
Wareboaae, 
Alexaodn Dock. 

• Shed NO.2 t ,00,000 
~. Aleandra Dock. 

4. Shed No.6 
Alamdra Dock. 

s. ~,=ori. I,So,OOO 

WhIte Gate. 

6. 'K' Shed, 2,~OCO 
Prince" Dock. 

• 
Total ~t.y : 13,2~.OOO 

• • c 

4~ connection ma 6' ID1IDicipal main in 
BtUard Rotad and 6' COJ:meI:tiOil from 12' 
JDUDlcipal maiD iD Wittet 'Road. 
S' coanection ftoal the 1211 mtmicipal' 
main in Wittet Road. 

8' con.nectioa from the ;411 lDIUlicipaJ 
main in P. D'MeDo Road. 
r c:oooectioa from the 24' mUDicipaJ 
maiD in P. D-MeUo Road. 
6· connection from the 24' municipal 
maip ia P. D·M.eDo Ro~ .ad r am-
DeCdoo from the I r nnmicipal main in 
P. D·MeDo Road • 

•• connection from the 18' muPidpai 
maUl in P. D·MeDo ao.ct • 

,..",...---"~-----~------------------
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The following underground storage tanks are proposed to be 
"",_d shortly in connection with the Dock Expansion Scheme 
-t962: 

Location of snctioo 
.tank. 

1. 'H' Berth, Prince's 
Dock. 

~. Carnac BUDder 
North wharf. 

Capacity of the suction 
tank in laDons 

I ,oo,,,·~"o 

2,00,000 
• « • ... 

Total Capacity: 3,co,ooO 
• • • • a 

Size of mWlicipal 
connection 

-

-
The existing total storage capacity of the underground tank is 

5.31 million litres, which forms roughly 40 per cent of the daily 
. total requirements of water in the docks. This storage capacity is 
.~uite adequate. U the Municipal Corporation maintains constant 
and regular pressure in the mains, there will be no shortage of 
water for ships, particularly because the water supplied to the 
ships forms hardly 12 per cent of tJie Port Trusts dally requirements 
of water for the three docks. 

[Mtn.ist'1l of Transport and Aviation (Transport Wing), O.M. No. 
12-PDl (36) /66, dated 27-12-1967]. 

Recommendation (Serial No. 4:6, Para 74) 

As regards the de-salination scheme, tne Committee note th4t 
"the Port Authorities are not pu,.suiftg it, because of jiMftCial eOnti-
derations. The Committee feel that as scarcity of fre.h water i8 
bound to be felt tOUn increasing severity in years to come in Bombay 
and otheT Major Porl8, Government should uk the Council of Scien-
tific and Industrial Resea.rch to intensify their research efforts and 
~olve an economic scheme for de-Balination of sea. water, '0 that it 
could be tried" on 4 pilot basis in ma.e p<Wt and then extend it to other 
porta. 

• 

REPLY OF GOVERNMENT 

The matter is being taken up with the Council of Scientific and 
Industrial Research. 

[MiniatTy of Tranaport and Aviation (TTOnsport Wing), O.M. No. 
"-t2-PDI (38) /68, d4tec1 27-12-1967]. 
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Beeommenclatioa (Serial: No. 47, Para 75) 
~ " .' ,"" ~ (.. , .,.; ... "" --

The Committee aYe unhappy to note that sometimes ships .haDe* 
to go to othey port, tOT water supply. They have already reCOlilt-
mended earlier about construction of additional wateT stof'age t~ 
They would suggest that the question of acquiring additional Anchor-

> ( 

Hoy-cum-Salvage and water boat and paaBenger-cum-tDater launches 
shoUld be jift41ised at an early date so· a, to ease the position of water, 
supply to ship,. 

REPLY OF GoVERNMENT 

An order has been placed for an Anchor-Hoy-cum-Salvage and' 
Water boat on MIs Diamaru Corporation, Tokyo, and it is expected 
that the vessel will be delivered by October/November 1967. Tea-
ders for passenger-cum-water boats have also been received and are, 
bei'ng processed. It is expected that these boats also will be deliver-
ed by the end .~ the ~next year. 

[MiniBtry of Transport and Aviation (TT47LSPOrt Wing), O.M. N". 
12-PDJ (86) /68, dated 12-12-1967]. 

Reeommendatioa (Serial No. 48. Para 18) 

The Committee find that the Karmaham Conference l~ave pro-. 
posed a surcharge of 7.5 peT' cent on freight rates fOT cargoes fronl and 
to India. The Committee feel that (Is the freight rates are aweady 
",eighted against I~ian ezport3, Government should take toR-
certed flleasures to check furtheT increase in freight rates which are 
Wf'e to militaU agaiNt Judicln UJ)OTtS. In this connection, the Com-
~e note that Government h4ve let up a Committee undeT Shrt 
Ramoswami Mttdaliar to examine the utent to which freight -rtttu 
have ulre«dv aifecUJd. the ezpanaioft 01 Indian ezporls. They hope 
U\e ,.eport of tJa4t, Committee will be available loon and prompt 
action wil,lbe t4keR. 

The Karmaham ~onference had not announceq a 7.5 per cent sur-
charge on cargoes from and to India during 1965/66 but they bad 
issued a notice on 10.2.88 about the India-Pakistan Conferences pro-
posale to ~ 7.5 per cent general increase in freight rates in east-
bound and west-bound trades with effect from 1st June. 1986 and 
12th August, 1988 respectively. In accordance With' tbe pMvisions 
of the dtscuaionsFormwa the freight increase was discussed by the 
Conference \\'ith trades interests and Government. As a result of 
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-the~e, disc~io~s, the -Conference postponed the Westbound general' 
~J~ht rate increase from 12.8.66 to 15 .. 9.66 and also agreed to give-
special treatment to' sensltive commodities. 

2. As regards shipping and freight problems the Government has 
set up a Freight Investigation Bureau in the Directorate General of . " 

S~pping, Bombay in order to ,keep a constant watch over the mari-
time freight structure and to investigate into complaints of high, 
anomalous and discriminatory freight rates which adversely affect 
our export trade and also lack of shipping facilities in overseas trades. 
A branch office of the Bureau is functioning in Calcutta and one, 
more branch office is also being opened at Madras. Tlie Go\-"emment 
has taken the initiative in promoting the formation of three Re-, 
gional shippers organisations, with headquarters at Bombay, Cal-
cutta and Madras and also an All-India Shippers Council with its· 
headquarters at Delhi, and in .putting them in direct touch with 
shipping interests and conferences in an effort to enable each side 
to understand and -appreciate the problems of the other and to create-
a forum for finding mutually satisfactory solutions. 

3. As regards the report of the Committee under the Chairman-
ship of Shri Ramaswarni Mudaliar, the Estimates Committee's refer-
ence is probably to the Committee on freight rates for sensitive com .. 
modities set up by the Ministry of Commerce. If that is so, the 
said committee was abolished in April, 1967. 

[Ministry of ramport and Shipping (Transport Wing), D.O. No. 
12-PDI (36) /66, dated 10-11-1967]. 

• ~omm.eDdation (Serial No. 49, Para 81) • 

The Committee consider that there is urgent need to u,'1l4ertake , 
a comprehensive Teview of the port Tate structuTe in the ma,;or pOf'U 
having TegaTd to the following factors:-

(1) the cost of the serf'ice; 

(2) tnllue of the service; 

(3) what the trafJic could beaT. 

It is. euentiaZ th4t proper cost accounting ~ introduced SO that 
the rates could be dete7'7nined on scientific basis. ' . 

The Committee tD01£ld «lao like to draw attention to the recom­
mendations made in para 39 01 their Sixty-seventh Report (Third 
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Lok Sabha) on CtUcutta and HcUdi4 Porta that 4 Committee cOtllUt-
ing of ,.epreHtltati.,~ 01 tn4jor porta, ,hippi"41 i.terata, leadiag 
chamber. of commerce elnd iftduat'1l, Ministrie, of Trcm.tp01t msd 
Finance be 4ppoiftted to go into the questiOn of-

(i) ratio1\4lis4tion of port charges few major port, and bring-
ing About mmdardiaation in the structure and momencla-
ture of port charge. aa /4r ClIp o.libk; And 

(ii) .tGnd4rdisCltion and aimplificClticm of documen.tG.tion so If .. 

to speed up clearance from, the port. 

The Committee would like Government to implement thei,. re-
.commendatiott.l· at an ea.,.lfl date. 

The Committee note that the CMirmDn, BomooJl Port Trust pre-
.. ida over the meeting. of the Boa.rd of Trustees (lnd ia the Chief 
ezecutioe of the Port Trust. He i, ,.eIpOtUible lOT' poUcy cmd plan-
ning, cocwciination between 411 departments of the port, general 
8UPenJiaioft. ooer the accounts, recorda and the employee. of the 
Port TnLat (1M maintenance of UGi.Ot'L tD4th other deparlments 
e.g., Regional DirectOT of Food, CtLBtoms, Railways, Defence. 

REPLY OF G<>VI2UBDNT 

Attention is invited. to Government's reply to recommendation 
No. 19 made in para 39 of the 67th Report of the Committee [as re-
produced in the ftfteenth Report of the Committee (Fourth Lok 
Sabba) on Calcutta and Haldia Ports]. 

This Ministry has already accepted tbe need for simplifying and 
rationaUaing the tarilf schedules of the various Ports and to limit 
the charps, as far as possible, to the actual cost of the services ren-
dered by the Ports and to what the traftlc could bear. 

In accordance with an undertaking given by the Bombay Port 
Trust to the International Development Association, they have em-
ployed a firm of Chartered Accountants to carry out a study of their 
aceounting system, with a view to:-

(i) detemline what changes, if any. in the accounting system 
are required so that the system reflects 6uneial restllta 
In accordance with generally accepted commercial 

accounting principles; 
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(ii) enable the Board to modify or supplement the accountinl 

system and partic1t1arly the revenue and expense 
accounts including depreciation, in such a way that the 
cost of providing principal services and operations may 
be more readily and quickly determined. 

An Accounting Cell in-eharge of a senior officer of the LA. & A.S. 
has been set up at the Bombay Port Trust to liase with the Bombay 
Port Trust, the Calcutta Port CommisSioners and the Comptroller 
and Auditor General of India and expedite implementation of the 
recommendations made by the Consultants from time to time. As 
the broad objective is to introduce uniformity in accounting proce .. 
dures at all the ports, the Cell win forward agreed proposals to the 
other ports for necessary action. 

The Ministry of Finance have also agreed that their Chief Cost 
Accounts Officer would render suitable assistance to the Bombav ... 
Port Trust in this work 
(Ministry of Transport aM Shipping (Tramport Wing), O.M. No. 12-

PDI (36) /66, dated 15.5.1967]. 

The Committee find from -the reply of the Bombay Port TnLst 
that the General Manager being pTeoccupied with day-ta-day labour 
matters, has not been able to afford the necessary ,-elief to the Chair­
man in bringing about i1l.ter-depaTtmental coordination and in the 
discharge of other day-to-day routine matters of administ,.atio'R. The 
Committee note that there is a proposal to create tJ post of.Additiofl41 
General Manager who would look after the work of labour, fiTt~71ce 
planning and research and to utiliz~ the Gene-ral Manager for tra,ffi.c 
matters and the important work of int,,--departmental COOmi7'4titm 
with CtCJftomB, R4i11D4t/, Regional DiTector of Food, etc., itt, order to 
speed up cle4f'C1nce of goods and to 48Nt the Chairman in other 
matters of dtry-t0-d4y administration. The Commattee consider that 
keeping itt vieto the fact that Bomba.y is the chief port for import of 
food grains and it cu1Tently engaged in the erecutio'R of huge cleve­
l.opmeftt scheme cOBtin.g over Rs. 13 crores, suita.ble administTative' 
arratagem.entB should be made to ensure that the Ch4irman is afford­
ed sutJicient time to concentra.te on mattfrrB of general importance 
e.g., development of the port capacity, streamlining 4ftd refonn of 
admiftilty-ation, matters of policy -rel4ting to economic and fUC4l 4S­

pect. of the port working aft(! enhaftCement of l4bour p,-oductWlty 
and welfa.re etc., cmd is afforded sufficient uNtunce in routine 
matters of dq-to-day od~8tion. 
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The Committee would also suggest that in ordeT to facilitate 1DMk 

the question of amending the Bombay Port Trust Act, 1819, 'With a 
",iew to permit delegation of powers by the Board of Tnutees to the 
Chairman, a.nd" to designate t'he Genentl Maf&4geT G8 Deputy Chaw. 
man fn4y be con.ridered early. 

REPLy OF GoVERNMENT 

The recommendation regarding relief at the General Manage:r 
l~el is accepted and steps are being taken to give the neCessarY 
relief. . ,-" 

Regarding para 2 of the recommendation, the question of amend-
ing the Bombay Port Trust Act suitably is being examined 

[Ministry of Transport and Shipping (Transport Wing), O.M. No. 12-
PDI (36) /66, dated 15.5.1967]. 

BeeommendatioD (Serial No. 51, Para 87) • 
• 

The Committee fl!gret to ROte that though a sub-Committee con-
sisting the seniOf' ,.epreaentatives of Calcutta, Bombay and Madras 
Port Trusts was Bet up as early as July, 1963 to recommend amend­
ments of Bombay, Calcutta and Madras Port Acts, they took mOTe' 

than three YeAr, to submit the Report. They are unable to appre­
ciate that the heada oj the three MajoT Ports have not yet found it 
possible fM the page eight months to considn these -recommendations 
and fonoard them formaUtI to Government tOT action. The Com-
mittee auggest that Government .hould take initiative in the matter 
a'RCl cont)ene Q' meeting ot the Chairman of Port TnLSts concerned 
and finaliBethe proposals fOT atne1lding the 'respective Acts to bring 
then~ in line with the requirements of these ftUt developing modern 
ports. In pa.rticul4r, the Committee would like Govemment to en­
lUTe that all the lacunae which hat1e com.e to notice in the 1Dcwki1lg 
oj these old Acts, eitheT fOT the execution of dall-to-dGy work ad 
of plantled development IChemeacm iaaue 01 directive. btl Govern-
ment to Port Truata in MtionGl iaterest, should be rectified, by 
briflging fOMD4Td comprehenUt)e a.mending legislations OR the sub-
ject at aft earl, date. 

RBPL Y OP GoVBlllOBNT 

The question of amending the :&.mbay Port Trust Act, the Madras 
P~rt Trust Act and the Calcutta Port Act is, at present, under the 
consideration of the Central Government. On the basis of the re-
commendations of the sub-Commi~ of the Inter Ports Consulta-
tions the Chairman ~f the Port Trusts of Bombay and Madras and' 
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the Chairman, Calcutta Port Commissioners, formulated their propo-
sals and sent them to Government for consideration. These are 
under examjnationat present. The intention is to (i) bring the 
provisions of the older Port Trust Acts, as far as pOSSible, in line 
with the provisions of the Major Port Trusts Act, 1963, and (ii) to 
remove any lacunae found in these Acts. 

[Ministry of Transport and Shipping (T,-aflsport Wing), O. M. 
No. 12-PDI (36) /66, dated 15 5.1967]. 

Reeommendation (Serial No. 53, Para 90) 

The Committee welcome the initiative taken by the Inttrr-Port 
Consultations Committee to bring about uftifonnity i" the se rvice 
TUleS of employees working in the old Ma;or Ports of Bombay, Cal .. 
cutta and Madras. They hope that Government would take neces­
sary action to bring about uniformittt in the service rules of em-
ptoyees working in the ports, tIS fa.r as possible. 

REPLY OF GOVERNMENT 

Yes. This objective is a1ways kept in view. 

[MiniBtry of Tr4nsport and Shipping (Transport Wing), O. M. 
No, 12-PDI (36) /66, dated 7.9.1967]. 

. .' 

Recommendation (Serial No. 57, Para 97) 

The Committee regret to note that the number of ma;o,. accidents 
in the Bombay Port continues to be quite large in Spite of the work­
ing of the Dock Sa.fety Committee and the impl~tation of Dock 
WOTkers (Safety, Health a.nd Welfare), Schem,.e 1961. They would 
urge the port authorities to. intenst1J/ the .afety mea8Ure.~ Sf) a:; to 
--reduce the incidence of accidents to the minimum. 

The. Committee would also like to suggest that wide publirity 
should be git1eftto the safety measures in all the languages commodity 
spoken and understood by t~"employees in CYrder to make them wen 
conversant with th.e mfety measures. 

~ - I 

REPLy OF GoVERNMENT 

The recommendations of the Committee have been noted and 
will be implemented. 

[Ministry of TT4napm1 and Aviation (TTOnsport Wing), O. M. No. 12-
PDI (38) /66. dated 12.12.1966]. 



The Committee feel COftCerned to note the heavy shoTtfall in the 
eoutruction programme of house. for the port employees durillg 
the TWrd Plan period. They find that out of (1 target of 3190 units 
laid down 1m- the Third Fit>e Year Plan only 1180 units i.e. about 34 
per cent would be completed. This impUa that only 11- 2 per cent 
of the emplotlea would be houIed by the end of the Thi,.d Plan 
period III compa1'ed to the target of 40 peT' cent entrilGged by the­
Gouenfmeftt u ea.rly as 1955. The Committee learn that the mcin 
,.eaaOft 10'17 this .hortfall " p4ucity of land. They consider that the 
MiniatrJI of Transport should have takeft, up the matte,- with the 
StAte Gooemment to emu"e the prooiIicm 01 tWCalC111J laad to the 
Port. They aLto hope the 'M4tte,. UJoWd recetve due attention of the 
Mift.ilt11l. 

RaPLy OF GoVDNMCN!' • 

In order to achieve the target of housing 40 per cent of Port Tr\lSt 
employees in official quarters, it will be necessary to acquire about 
50 acres of land (approximate!)· 2,40,000 sq. yds). At the instance 
of the Port Trust, the Government of Maharashtranotifted for 
aequisition in 1963 land admeasuring about 53,000 sq. yads. at Mahul 
for housing colonies. The acquisition proceedings h8'.re not yet been 
finalised and the land has not yet passed into the possession of the 
Bombay Port Trust. Negotiations are also being conducted with the 
owners of the land to anive at a compromise. The Government of 
Maharaahtra have also been requested, in August 1965, to make 
available about 50 acres of land for housing schemes and they have 
referred the matter to the Collector of Bombay, from whom the 
Port Trust have nDt yet heard anything. It is understood that large 
areas of land at the Wadala Salt Pans are vacant and can be made 
suitab:' ~ for housing after filling and consolidation. The )'funicipal 
Corporation of the City of Bombay and the Maharashtra Housing 
Board. Bombay, were also approached, but tbeyexpressed their in-
abiUty to provide any land. MeaD while, the possibility of utilising 
certain Port Trust foreshore land at Wadalaadmeasuring about 11 
acres, of which about half bas mote or less been levelled and will be 
available shortly, is bei1l8examined. An advertisement bas -. 
been inserted in the Press inviting ofters for about 50 acres of suit-
able laDcL 

[JI'ftim-ti of ~ ancJ Aviatitm (Transport Wiftg), O.M. No. 12-
PDI (36) /88. elated 1.,12.1_]. 
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• ~ommendation (Serial No. 511 Para 1M) 

The Committee have already suggested in the. 92nd ,.epOTt Oft. 

Monnugao Port that the question of providing medical and hoapital 
facilities to employees of the 17UJ,;o-r ports should be reviewed by th~ 
Port Consultations Committee and a suitable scale laid dOWn in thi.4f 
behalf fOT guidance of all concerne'd. 

REPLY OF GoVERNMBNT 

The Port authorities have been requested to make a review as 
recommended by the Committee. 
[Ministry of Tra.nsport and Shipping (Transport Wing) , O.M. No. 12-

PDI (36) /66, dated 9.11.1967]. 

Recommendation (Serial No. 62, Para 109) 

The Committee feel t~ the piece-rate ani the premium piece­
ftl.te schemes offer the most acceptable incentives for increasing the 
output by the employees. They would suggest that these schemes 
should be extended so as to cover as large a number of employel!S 
as possible~ care being taken to see that the datum fixed for deter­
mining incentives yields adequate results and does not lead to inflo-
tion of wage bilt, disproportionate to the out-turn. 

REPLY OF GOVERNMENT 

The recommendation of the Estimates Committee that the piece-
rate and premium piece rate schemes should be extended to cover as 
large a number of employees as possible, has been noted and will be 
implemented. 
[Ministry of Transport afui Aviation (Transport Wing), O. M. No. 12-

PDI (36) /66, dated 6.12.1966]. 

BeeommeadatioD (Serial No. M Para 111) 

The Committee would suggest th4t the fire-fighting arrangements 
at the Bombay Port be reviewed in conBulta:trion 1lJ'i.th the National 
Fire Selvice College~ Nagpur, with particular reference to port re­
quirements after the completion of the lock Erpansion .Scheme. 
They suggest ··that ther~ should be a regular system of imparting 
nrfreaher eourses to the men. working in fire service ~n the N ationat 
Fi,-e Service College, Nagpur. 

The Committee are glad to note that the indigenous fire fighting 
equipment hIIB been gitnng good services. They need hardly Btre,. 
that all such equipment should be procured from within the C01t1l-
try, as fll,1" CIS possible. 
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REPLy 01' GoVERNMENT 

As recommended by the Committee, the Port Trust .ftre-figll:ting 
..arrangements would be reviewed after the completion of the Dock 

• .1 

EXpansion Scheme. 

Under the existing arrangements, the BombaY Municipal Fire 
Brigade is primarily f1!iponsible for dealing with fires in the Docks 
,and other Port Trust estates on sJiore but the Port Fire Service tal.es 
immediatt! action for dealing with fires until the Municipal Fire 
Brigade takes over. 

The Port Trust Fire Service is directly responsible in respect of 
fires on ships in the harbour and also in the Oil Terminals in Butcher 
Island and Pir Pau. Butcher Island has its own ft.re..ftghting towers 
and foam installations and, in addition, the Port Trust Fire Floats 
'-Sheetal' and ·Sinchan· are in attendance. Some o! the Port's har-
bour tugs are also equipped with ftre-figbting equipment. Fires in 
'Pir Pau are to be dealt with both by the Port's Fire Brigade as well 
as by the Fire Floats. 

Fires on ships in the stream are dealt. with by the fire floats and 
· the tugs and also by the ships own fire-fighting equipment, wherever 

poIIible. 

The suggestion that refresher courses should be arranged in the 
National Fire Service College at Nagpur for the men working in th!! 
Port Fire Service has been noted and arrangements will be instituted 
accordingly. At the same time, it is considered that as the Port's 
main responsibility is for dealing with fires on ships, it would prob'a-
bly be more advantageous to send the men by rotation to attend re-
fresher courses conducted by the Navy. The matter is, however, 
being examined further. 

{Miaia~ of Tnmapot1 aNlAviation (TraftqOTt Wing), O.M. No. 12-
PDIA38) /66. dated 12-12-196'1]. 
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RECOMMENDATIONS WHICH THE COMMITTEE DO NOT DE-
SIRE TO PURSUE IN VIEW OF GOVERNMENT'S REPLY 

The Committee find that the SeCTetaf1j, Ministry of Transport in 
a communication dated the 18th JUM, 1958 to the Chairman Bombay 
Port Trust on the Second Plan schemes for the port had unequ.ivocally 
stated that, ""coming to the schem,e for the dredging of the main 
harbour channel, fortunately there are no two opfniom on the 
",ed for the schem-e. It is a question of only waiting for the techfti­
cal data to become a.vailable fOT CI proper estimate to be made. I 
have flO doubt that the Warld Bank wilt consider this pro;ect well 
qualijled to re'ceive loan assistance from them." The Committee, 
tMrefore, cannot help conclMmg that the main reason for not utilig-
ift.g at all the Plan provision fOT capital dredging in the Second Pl,(m 
period 'Was grOB8 delay in the completion of studies . to estimate the 
e:rtent of dredging required and in deciaing ~the disposal of spoil. 

EtJen in the Third Plan, only RB. 2.86 CTores out of a provision 
.f Ra. 4 crores would be spent for dredging. This shortfall is all 
tile more reprehensible considering that capital dredging of the mai" 
harbour channel which was originally scheduled to be undertaken 
if&. the Second Plan would not be com.pl,eted even by the end of the 
1'hinJ Pia •. 

The Committee alBa depricate the lack of advanced planning Oft 

tM part of tne port authorities in tJ8 much· as they have taken thf'ee 
vea,., to recruit a~ t~a.in Dredging Mtl8ten fM -D. S. D. Vikram. 

The Committee find from the AnntUlI Report of the Port 101' 
1964-65 that tOUl' dredgers out of nine are working double shift. The 
Com.mittee would like the port authorities to em mine at anea.,ll1 
date the question of working a double ,hift on other dredgers pant-
cularly Vim", which is the latest additiOn to the drei!ger fleet. The 
Committee would li1Ce to empharise that the port atLthoritiu should 
take up ea:rn.enly the !Dark of Phase fir of capital dredging' 01 the 
hcrbour channel and complete it PTeferably during the jlMncial 1J8fW 
(1966-67) but in ftOC fUe later th4n December, 1967 .0 that the entry 

of biggn ,hips into the dock area is not impeded. 
. ... 
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Before the work of dredging the main channel was taken in hand, 
it was necessary to undertake hydraulic model studies to investigate 
the suitability of the proposed dumping grounds for the purpose of 
disposal of the dredged spoil as well as the most advantageous align-
ment, width and deptfi of the harbour channel that would reason-
ably maintain itself. For this purpose, a hydraulic model of the 
Bombay Harbour was required to be constructed. It was originally 
iDtended to entrust the model researches to the Consulting Engineers, 
who quoted • period of 18 months for the preliminary investigations 
and mocIel.ltudy. However, on acocunt of the high fees quoted by 
them aDd in order to conserve foreign exchange, the model investiga-
tions were eatruated in April 1958 to the Director, Central Water & 
Power Releareh Statton, Poona. Several eurrent and tidal observa-
tions were taken in the harbour during both the monsoon and non .. 
IDoDIoOD pertodl, aDd a large amount of hydrologieal data in re3pect 
of the Bombay Harbour was lupplj~ to the Central Water & Po~'er 
Reaeardl Station, POOIla. 

The work of thla nature involving co11ectlOD of siltation data, 
proving of the model to eon form to the prototype conditions (which 
poMd .. vera! probleml durillg the proving .tage) and subsfJquent re-
.arches on Gte model .. well as confirmation of thE' suitability of 
the dumping pounds by radio-active tracer experiments required 
conaiderable \ttile. . 

The entire dredging work invo)vt"'d was divided into threE' pbases 
YD., Pha ... r and II fo!, drttdging th! centra] and northern re~ches 
til the ehannel abel the tanker anchorages, and Phase nI for dredg-
ing the etltrmeeto the harbour. Global tend@rS were in\rited in July 
1980 for dredging the areas included under Phases I and IT, and the 
work order was placed on tfle successful contractor in September 
1961. The contractor started dredging w()rk in December 1961, and 
all the work eontemplated to be carried out under the dredging con-
traet W8I eomp1eted by May 1963, at a cost of Rs. 1.70 crores. Dred-
ling of the chlnnel under Phase m envisaged the removal of 1.6 
mtDlon euble yards of silt, which bas been proposed to be carried out 
departmentaDy by the ne\\' section dredger "Vikram". HO~l'ever, 
'Vlkrarn· bad to be detailed for more urgent work of dredging the 
approach channels under the maintenance dredging programme be-
.fore she could be spared for work On the last Phase of the capital 
dredrlng project. 



&1 reprds the, de\ly in recntiting and training a Dr~ging Master 
for D. S. D. ''Vikram.'', applications were invited in November tt81 
for fiJ1ing two posta of Relieving Dredging Masters. Two DretWlll 
Masters· were then appointed in September and Oetober 1962. fte 
D.S.D. "Viknun" was put into eommission in November 1962 under 
the command of the Senior Dredging Master. It was, however, found 
necessary to post another Dredging Master to assist the Sr. Dredging 
Master on the "Vikram,t and an additional post of Dredgine Master 
was sanctioned in July 1963. Thereafter, in SeptembeI1 1963, the 
Sr. Dredging Master retired prematurely after wh1ch two candidates 
were reeruited and they joined duty in December 1963 and August 
1884. Unfortunately one of the Dred'ging Masters on the 'Vikramt 
exPired in January 1965~ . In spite of the above, the D.S.D. "Vikram" 
was not laid up for want of a Dredging Master.. 'nle double .. shift 
working could not be cO!Y1menced earlier, not only on account of the 
shortage of Dred'gingMasters but also because, the crew wanted 
certain demands to be m~t before the seeona shift working was intro .. 
duced. "Vikram" has since been put on double shift working from 
April '1988. • 

Of the nine dredgers With this Port, three dredgers, viz., D. S. D. 
"Vikram", M. H. G. D. 'Vikas' and G. D. "Mayur" were acquired 
after 1956. The remaining dredgers are over 40 years old and have 
outlived their economic useful lif~. One suction dredger, S. D. 
"Moorhen" has since been withdral\ll from the fleet of suction dred-
gers and conw.rted into at hGpper barge. Of the remaining eight 
dredgers, five including D. S. D. -nvikram" are working in double 
shift. This leaves two suetion dredgers viz., S. D. "Spothill" and 
s. D. "Widgeon" and one dumb grab dred~er, S. D. "Priestman", 
whieh work in single shift only. The-latter t'hree vessels are propos-
ed to be progt'eSSive1y replaced by more modem dredgers, when the 
question of double-ehfft working of the new dredgers will be con-
sidered. 

D. S .. D. ''Vikram'" hal lately been engaged in matntaintnR the 
Alexandra Doell: and Prince'. " Vietoria Docks channels and it Is 
expected that she wtll be able to commence work on Phase nl of the 
capital dredging shortly. 
[Ministry of Tranrpcwt and Avration (TranlPOrt Wing), O.M. No. 12-

PDI (36) l66, dated 12.12.1966]. 

The Committee ~n.d it di.1JIlcult to trppreci4e h01D the c,-c", of 
dredger! apart from the repafr machine" C41l protJe of auch technteal 
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aaailtcmce in the uecuhoft. oj -repair. tU to ;u.tlfflthei1- being engag-
ed even ooer their normal wm-king hour" reBUtting in payment of 
overtime to them tlB a regular measure during thelay-upperiob. 
The Commi~ would like the matter to te tully ift~Btigated tDith II 
view to ItOp p4ymentB of any unnecu.4ry ()t)er'time a.llotoance. 

REPLY OF Govauo4ENT 

Overtime is not paid to the crew of the dredgers u a regular 
measure during lay-ups. Normally, when vessels are laid up, the 
memben of the crew who apply for leave are allowed to avail of it 
and some are posted to other working vessels. The MDlaiDing mem-
bers are ordinarily required to attend only for eigbti hours, but 
whenever repair work ia done after working hours, some men are 
retained on overtime, both for keeping the engine room or other parts 
of the ship open and also for attending to any special work Uke 
handling large machineTy parts of engine and eranea, overhauling 
and fttbing of crane and hopper chains and ship's plates and parts, 
etc. This is done in order to expetites the repairs so that the vessel 
could be recommissioned early. The retention of crew on over-
time is, however, strictly controlled by the ofBcer of the Workshop 
supervising the repairs and is not allowed as a matter of course. . 

[MifttBt", of 2Tamport and At1i4tion (TT-(1ft3pOrt Wing). O.M. No. 12-
PDI (38) 166, elated 12-12-1968J. t 

Beeemmellciation (8erial No. 11, Para Z3) 

The Committee are pertuf'bed to fiu that durl"f 1981·85, the 
D.SD. 'ViJettam'. which to'" acquired in November 1982, 1DGI inope-
ratWe for more than four months au that four othe1- dredger, SD. 
'Widgecm'; S. D. 'Moorhen', M.H.D.G. 'ViJcaa', F.G.C. 'Flamingo' were 
similarly it&OJ)erGtive frw more eM" four months. The Committee 
CG.ftftOt help concluding thAt there is something basically wOf'ftg 1ft 
the tDOrJciftg, maiftteft4nce aM the repairs of the drecigen. They feel 
that there ahoulcl be a proptT nquiTJI iftto the mCltter mad tDOtdd like 
the pcm authoritiea to take ef1eetive m&lUrft to r-ectify the PreIHriI-
iftg ttGt, of.,.ira. ' 

'nle Bombay Port rust have observed as follows:-

l~". clava for Dre4ger,: 

t 

DAD~ 'Vikram' ,was inoperative bec:ause the dreclge_re bad 
given way and the vessel had to be withdrawn tin the imported 
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replacement was available. Dredgers 'Widgeon', 'Mgorhen' and. 
'Flamingo' are more than 40 years old and require extensive hull and 
machinery repairs. M.H.G.D. 'Vikas' was laid up for an extensive 
period in order to attend to her hopper door pulley pins which, .. 
wi,th 'Vikram', needed cutting out the strong back. 

2. Some major works of repairs are sometimes taken up in one 
particular year which shows high cost and long lay-up for that year 
e.g. replacement of hopper door pulley pins of 'Vikram' and 'Vikas' 
mentioned above. 

3. A vessel has a large variety of machinery and equipment, of 
makes with which we are often not familiar with the result that 
spares etc. are not satisfactorily arranged till after the vessel has 
been in operation for 2-3 years. This combined 'with import restric-
tions and formalities results in lay-ups, e.g. 'Vikram's dredging wire 
rope refetTed to above.' ~ 

[Miniat11J of Transport and Aviation (Transport Wing), O.M. No. 12-
PDl (36) /66, dated 19-5-1967]. 

&eeomm.eadation (Serial No. 20, Para 31) 

Th.e Committee are concerned to note from the statement in the 
Appendix, the rising coat of operations, maintenances and repairs 
on the launche,. In pOrticuZar, they note that the cost of·, anntUtZ. 
repairs on the follOWing launches has been on the high Bide and that 
in the caae of two launches it htu even exceeded in some years thei,. 
original capital cost:-
., - _ ...... 

Lsmch Capital COlt AnDDal repain con 

-- -~-- ,,- ..... ~- . 

47,$69 48,043·.' (1962-63) 
2. 35~J 26,881 (1961-62) 

27,"S 16""'3 (1961-62) 
.... 141823 20,834 (1901-62) ,. u,8S4 19,445 (1961-62) 
6. Wavelet 41,669 28,637 (1961-62) 

--
The Committee urge that the working of the launche, may be 

reviewed with reference to thei,. operational efliciency I their annual 
mai"tenaftCe au ,-epa!r charges u abo their present replacement 
coat. ao tlult II phtued programme may be fWepa1'ed 1M thei,. ecrrlll 
~. 
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Tht CcnmJUttee tDOaIcI alBo like the Gooe'rtment/Pcrrt Authorities 

to carefully go iftto the reaIORI for the inbrdinariZy high co,e- -Of 
rep8if" of fa.u.ehel au to emmifte whether these high cost. lOire 
jwtq;,ed, WMtM1- there i' even flOW scope for reducing the repairs 
cost by reducing the tDdrb'hop aM the 1n4te7 inls cost few repairs. 

REPLY OF GoVEllNKDlT 

The years of purchase of tthe launches are as under:-

M. L. Swift 
M. L. GuR 
M. L. Shew-
M.L. v~Jut} 
M. L. Wavelet 
M. L. Mora 

. .. . . 

. . . . 
• • • • 

.... 

1921 

1937 

1837 

1933 

It will be leen that they have outlived their useful Ute. Proposals 
for replacement are in hand. Swift, Shews, Vigilant, Wavelet and 
Mora will be replaced as soon as new pilot launchetl, mooring 
launches for ~ orden ba.e lM"eb pla. and ,rsaallE.T ferries for 
which tenders have been received in hand. 

(·AI_ift", Of T'Ntdp&t1 aftd AtMti()ft (TranapoTt Wing) J O.M. No. 12-
P1)1(18) /86, dated 12-1't-1988]. 

The Committee GTe unhappv to note that although there ilprea-
ling cIematt4 for increasing dry doc,., lt1ci1itia the Hughe, Dry 
Dock remained 11GCC1nt 1M 58 dAy,) 36 day. and 41 "!I' du~ng the 
yea,., 1982-83. 1983-64 cmcl 1964 65 ,.e~vely On account of. moin~ 
ten4n<:e c:rn.ci repAir, tD<Wks being canWcl Oft. 

It " all tlw "'<We IUYpriaiftQ that thit dTy dock abo TemafM4 idle 
for .. """'" .. 2'1, 47 and 41 days during the year, 1982-63. 1983-84 
Gftd 1t84.8&, Nlpectively few lack of demand. Conaiderin9 the peT-
/0Tm4nce of the other dock viz., .II.,ewhether Dt-v Dock, very Uft-

aati.sfactory. The Committee would like Govemmnt&o i." .. tigate 
the Teaaon.a tOT- the ,Hughes Drv Docie TetMi.iRfI MCCmt every,.,. 
tor abnOnnaUy 10tIQ periods oa acCOMRt oj maiit&&uace Gad NpIIira~ 
aNi lack oj demo'" Gild to take _table remedial me&alTea, tvd& 
G$ proper 1'ft4imeacmce, wide publicity of facilmes oDCIilable ctc.~ to 
ellikre that it is util~ed to the mclX'imum eztent possible. 



It is correct that the Hughes Dry Dock remained vacant for 
reasons other than lack of demand for 58, 36 apcf 47 days duri.IJI the 
years 1962-63, 1963-64, and 1964-65, respectively. It is, however, 
necessary to correct the impression that the dry dock was kept 
vacant for ~ periods exclusively for carrying out maintenance 
and repair works. These periods include the days on which the dry 
dock remained vacant on account of laying of the keel blocks and 
clearing of the dry dock after repairs to a ship were completed. 'Ibe 
blocks have to be re-Iaid, on occasions, to suit the special features 
of any vessel entering the dock. Also, after a vessel completes ita 
repairs an~ goes out of the dry dock, a good deal of drift, etc. which 
collects in the dock has '~obe cleared. Excluding these periods, 'tbe 
dry dock remained vacant, only for the purpos81 of carrying out 
maintenan·ce and r€pairs, for nil, 6 and 2 days during 1962-63, 1963-
64 and 1964-65, respectively. It is regretted th-at the position was 
not clarified earli~r. 

As regards the number of days during which the dry dock re-
mained idle for lack of df'mand, it is pointed out that this ~ is 
usually reserved for large srups, some of which call unexpectedly for 
repairs. When framing our dry doc.kit:lg proeramme, we ensure that, 
as far as possible, every vessel that can go into the smaller Mere-
whether Dry Dock is directed to that dock, the Hughes Dry Dock 
being left vacant for vessels that cannot enter the Prince'. Dock and 
conseq,uently cannot be regWated in~o the Merewhether Dry Dock. 
Thiamcplains wby the H.ughes Dry Dock remained vacant on accOUD:t 
of lack of demand for a la,rge number of days than the Merewhether 
Dry Dock. 

[Ministry of Transport and Aviation (Transport Wing), O.M. No. 1%-
PDI (36) /66, dated 12-12-1966]. , 

BeeommendatioD (Serial No. ZI,Para 42) 

The Committee would like Govenwnentao pay urgent attention 
to the problem of absence of beTths few execution of repairs as alBo 
in.~of ,-4U' ~ umieh haw been. hampering the tral 
utilUdtkmlJf ,he tf:z:Uti"l1 -'tip repaint" ""pacitti .. thin the COtIIBtrt/. 
In this cmt .. t'CioR 1hc Com.mirte~1D..w like to d.,...., attntJon. to 
their recommendations on ship repaiTing industry contained in para-
graphs number 67 to 70 01 thei,- ~trtll-seuenth Report on 'Calcutta 
a_ BaldtaPOfV'. The c.mmit$ee a-re conjid.ent tMt if Gieqtulte 
farilitiea .. millie .~ to the 1009 .,tabJUui ,hip repairing 
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indu6tT1/, it would go·a long tDCIJI· ift 14"ing joreign e;ccha,nge being 
incurred on rep4iTB to India', ship. abroad.. In fact it should be made 
poaib1e for IndUm .hip Tepai,. lIcrrds to earn VGlU4ble foreign ex-
· cha,~ by u~ repair, to foreign ships. 

REPLY OF GoVElUfMli:NT 

once the Dock Expansion Scheme has been completed it wOUld 
be posSlble to spare t\VO berths in the Prince's Dock for repairS to 
v_els of a length up to 500' and beam not exceeding 61'. Even DCW 
v~1s of these dimen-jons are being accorded lay-up berths in the 
Plinee's or in the Victoria Dock for repairs when these berths can 
be spared. 
[lliftutrll of Transport and Aviation (Tmnsport Wing), O. M. No. 12-

PDI (36) /66, dated 12.12.1966]. 

BeeommeadatiOD (Serial No. 3Z, Para 55) 

A, the rail transport poaititm hal ccmaiderablll eased in recent 
monthl the Committee would like the Railways to meet in. full the 
clem4ndof the Port Trust so that gooda can be c1ea,.ed from the Port 
e~it~l~. 

!UPL y or GoVEIUQ4DT 

At present the Trunk Railways work to the Port a regular supply 
of only aboUt 50 covered empty wagons a day. . Our Railway Mana-
ger is in constant liaison with the Trunk Railway authorities in 
Bombay for balancing the day to dap position of eupply of wagons. 
The-Port Trust have again taken up the matter with the Railway 
Board for ensuring a regular supplyofa minimum number of one 
hundred covered empty wagons every day in addition to the incom-
ing loaded traftlc. 

[Mift.~try of Traasport and Aviation (1Tansport Wing), O.M. No. 12-
PDl (36) /66, dated 6-12-1968] . 

• COII ...... d.. (Serial 'No. 33, Para II). 

· The COtllmittee would like the Railwclll .BocwcI to take 4a ecariv 
cIeciaioR on the queatioft of acconJif&g due priority for ~ ", 
.ea-bonte cargo bllnril from Bombc&v Port ita1cmd clatiutiOfti. 

REPLy OJ' GovI:a!ooIrr 

BalentialJy,. the problem involved is ODe of over-all '-tate of 
nlOftS required for the mo"ement of Doeb ear,.,. At pI •• lit JOOIt 
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of the wagons available are taken up by the cargo falling under 
Priority 'A' (Military cargo) and Priority 'B' (Foodgrains). A 
General upgradation of the priorities of other types of cargo, witp-
out an adequate supply of wagons, is neither useful nor desirable in 
the present circumstances~ Moreover, in fixing the priorities of 
traffic, the Railways have also to confonn to the general priority 
schedule in fo~ in India from time to time. The only solution for 
the existing situation is for the ~way Board to supply the Port 
Trust a regular daily quota of 300 covered wagons, both loaded and 
empty. If this supply was ensured, the traffic originating in the 
Docks would move smoothly even under the existing pattern of 
priorities. However, as an immediate measure, it would be helpful 
if the priority for newsprint imports was upgraded from 'D' to 'C', 
asth.e Port Trust have already requested the Railway Board. 

[MinistTtl of Transport and Aviation (Transport Wing), O.M. No. 12-
PDI (36) /66, dated 6-12-1966]. 

Recommendation (Serial No. 34, Para 59) 

The Committee apprehend that the reduction in staff which was 
made in 1962 on the recommendations of a seniOT officer of C~al 
Railway haDe been more than neutralised with the efflUX of time. 

The COtllmittee also consider that there is urgent need for plan-
n.ing the layout of the port railway yards so tU to ensure efJlcient 
movement of traflic on completion of Dock Expansion Scheme . 

• 

The Committee WOUld, there/ore, recommend that Government 
should constitute an expert committee consisting of senior officers 
drawn from the Indian Railways to thoroughly examine the working 
Of the POrt Railway and suggest concrete measure to effect eC011.om.lI· 
They would alBo like the expert committee to draw up in detail pIau 
for the development of rail facilities in the Port areas keeping in 
mew tJ.te anticipated requirements Oft, completion of the Dock Er­
panaion Scheme and the developments envuaged in the Malter Plan. 

REPLy OF GovatlO4ENT 

Economy in expenditure e1fected by way of reducti~ of stall 
on the recommendations of a Senior Oftlcer of the Central Railway 
in 1952 was almost immediately neutralised in 1953 when the Mini-
mlU1l Wages Act was made applicable to Bombay Port Trust Rail-
way. nus Act does not apply to the Trunk Railways. Depending 
upon the nature and the quantum of work since 1952, there has al80 
been an. inarease in staft of tbe Railway Departlllent from time to. 
time. 
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A large number of Railway sidings of the Bombay Port Trust. 
Railway serve private plots and long term private leaseholds on the 
Port Trust estate. It is not practicable to terminate those long-term 
leaseholds wi't'hout prolonged litigations which may run for yearS. 
The Port Trult have already started creating increased faCilities for 
handling railborne trafftc by taking over the possession of suitable 
plots which are being vacated from time to time. The additional 
railbome traftlc that is likely to be offered for transport on the 
Bombay Port Trust Railway after the completion of the Dock Expan-
sion Scheme has also been taken into account by the Port Trust 
while pMpOSing the layout of the railway lines serving the proposed 
addttional berths. 

The Port Trust Railway is a part of the total Port complex. The 
Railway is not only a necessity but a vital and almost a strategic 
need for any port. It will, themore, not be realistic to compare 
the results of its financial working in isolation. The provisions of 
the Minimum Wages Act which apply to the Bombay Port Trust 
Railway Workers and which do not apply to the workers on the 
Tnmk Railways, require added payments to be made by way of over-
time to staft. Awards of Industrial Tribunals appGinted for the 
Port Labour ill aeneral apply to the workers of the Port Trust Rall-
way also, resulting in additional expenditure on the staff. There 
CIm, therefore, be no real eoI11parison in so far as the 1ntal monthly 
emoluments are concenled, between a Port Trust Railway worker 
and his counterpart on the Trunk Railways. Inc:rease in expendi-
ture of the Railway Department can mainly be attributed to two 
factors viz., payment of overtime to staff and expenditure on the 
operation, repairs and maintenance of locomotives. 'Ibis problem 
baa to be studied closely with reference to the conditiODl of -port 
labour in pneral. 

This will be investigated by a local Committee of three Beads of 
Departmenta viz., the Chief Engineer. Chief AccotJntant and the 
RaUway !4anager, Bombay Port Trust. Their recommeadaUoDs 
would be examined by the General Managers Western and Central 
Railways, who are Trustees Oft the Board of Trustees. 

Rail facilities 'with refereDee to Dock Expansion Scheme have 
already been taken into aeeount preposing the l.,out of raHway 
lines 'to serve the propoaed additional berths. 'n1e Railway Manager 
and Chief Engineer will carry out further studies if neccslary and 
their recommendations checked by the General Muagers of the 
Western and Central Railways. 
[Ministry of TrQ1UpOrt.lnd Shipping (Tnmspon Wiftg), O-M. No .. 12-

PDI (36) /86. dated 12-12-186'1). 
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Bec ... mendatiOll . (Serial No. 38, Para 6Z) 

'The Committee w01Jld like the track renewal programme to be 
retnewed by the expert Railwa.y CO'mmittee, suggestied blJI them 
keeping in mew the anticipated density 'of rail traffic on ccnnpletion 
of the Dock DeveLopment Scheme. 

REPLY OF GO'IDtNMENT 

This problem can be investigated by a local Committee of Heads 
of Departments of the Bombay Part Trust, viz., the Chief Engineer, 
t!l.e M.~hanical Superintendent and the Railway Manager of the 
'Bombay Port Trust. Their recommendations would be exanu:ned 
by the General Managers, Western aDd Centl'al Railway who are 
Trustees of the Bombay Port Trust Board . 

. [Mi11istry of Transport and Shipping (Transport Wing), D.M. No. 12-
PDI (38) /t6, dated 19-5-1167]. 

lCeeommeJIdatioD (Serial N1). 52, Para 89) 
. . 

The Committee conside'T that there .should be a cell cOnBiBtiftg of 
selected men of technical, administratit1e and financial departments 
of the port, to carefully job-analyse the ~ HC&iona and in parti­
cular, to adme on the justification JOT increase in strength advanced 

. Ow vc,-toua cleJJaTtmeatl. The ;Committee cOftBfder that the sanction­
: ift!i 'authority ,.1tbu14 erercUJe 'efJery ctJre to Bee thtrt the port does not 
get loaded untk unneceaary #kI,'ff and an avenues fen-economy are 
fully explored. 

. 

RilPLYOF GoVIIlIOB:NT 

A.t-~ough, at present there is no rell of the type refeITed to by 
the Committee, no proposal f,gr an increase in staff is agreed to until 
it. ,has been carefully scrutinised at various successive levels by 
,teehnical, _ administrative and financial offictrs. In the case of pro-
pnsa1s .requiring the. Government's sanction, a further examination 
is carried out at their level. Suffi.cient safeguards against excessive 
staft being employe-d already exist, therefore, in the pr~edure being 
followed at present. 

[Ministry of Transport and Shipping (Tran.port Wing), O.M. No. 12-
PDI (36) /66, dated 19-5-1967]. 

1tecommendatioD (Serial No. 54, Para to) 
. . 

In l1iftD of the fact that the port employees hat'e to COlne in inti-
mate contact 'With the public, the Comm:ttee would ,tresB that the 
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conduct 1"1U.u, particulaTly thoae Telating to integrity, shouJd be 
reviewed in the light of the recommendations made !by the S4ntha­
nam Committee. 

REPLy 01' GovatKJ,utn 

So far as the Major Ports of Cochin, Kand,la, Visakhapatnam and. 
Mormugao are concerned, Conduct of Rules on the lines of the Rules 
applicable to the employees of Central Government have already 
been framed by the Central Government as part of the RegulatiODS, 
which tht Government are empowered to frame under Section 126 
of the Major Port Trusts Act, 1963. The Port of Paradip is directly 
administered by the Central Government and therefore the Conduct 
Rules applicable to Central Government employees apply automati-
cally to the employees of this Port. 

The question of framing upto-date Conduct RIlles for the 
employees of the Ports of Bombay, Calcutta and Madras is under 
active examination in consultation with ~be Port authorities. 

(MiniBtTJI 01 Tra,napcwt and Shipping (Transport Wing) t O.M. No. 12-
PDI (36) /66, dated 15-5-1967]. 

Reeommendation (Serial No. 55, Para II) 

The Committee de.ired to know the difference, if emtl, in the 
procedUTe of Tecruitment followed by otheT If,,;or Porta. They 
regTet to ob.erve that flO such inform4tiort WGB fumithed to them CI' 

it to'" stated to be not available. 

RSPLY OF GoV'alNMBNT 

The Major Pons are aU'tonomous statutory bodies. It baa, how-
ever. been impressed upon them to utilise the National Employment 
Service for recruitment to posts under them in accordance with the 
procedure laid down by the Government of India in the Ministry 
of Home Affairs. The procedure followed by bther Major Port. in 
the matter of recruitment is generally the same as that followed. by 
the Bombay Port Trust. 

[MiftirtTv of TTOnapo" aM Shipping (TnlftlP011 Wing), O.M. No. 12-
PDI (36) 166, dated 12.12.1968]. 

IIeeomm_datiea (Serial No. ~ Para .) 

The Committee are perturbed to ftOte the riA"" tr:e.&d ia the pCIJI-
meftt of ~ ~ftCe to ofIieen ·nd dati of tM BoMbcatI ~ 



" TTust., They ,find that the expenditure em this account has riaet& 
from RB. 64-53 lakhs in 1961-62· to RB. 121-83 14khs in 1964 65, thereby 
Tegistering an i~e of about 89 per cent. 

Tile Committee consideT that the heavy incidence of overtime POII-
ments in Bombay Port needs to be brought down to the absolute 
minimum. They feel that the system of overtime payments tends to 
create a vested interest a.nd a tendency to go slow among the em-
ployees to earn more and more overtime. The Committee note that 
.Ome me4SUres have recently been ta.ken by the Chairman, Bomba.y 
Port Trust to control overtime pcIymen.t8. The Committee feel that 
the m.easure, would only yield results if a substain.ed drive is main ... 
tained to ensure their implementa.tion and to suitably 'reinforce them 
from time to time in the light of e%perience to plug all loopholes. The 
Committee urge that a committee of heads Of the departments, pre-
sided oveT by the Chai:nnan of the Port Trust, may be constituted 
urgently to go into the whole question ·01 payment of ooertime 
allowance with a view to lay down specific conditions and rules under 
which overtime allowance should be payable. The Committee may 
inter alia suggest the introduction of shift system where 'WOf'k has 
to be attended to regularly beyond normal working houTI. In order 
to keep a 1DCItch over the bill for overtime, the committee may review 
the PO~4!1 once in a quarter-with a view to mggeBt reme-
dia.l measures in this. regard_ 

The Comm.ittee are not sure whethe-r the rules fOT the pa.yment of 
ot1ertime allowance are Oft. a uniform basis in all Major Ports as 
complete information in this regard has not been furnished. Since 
such payments have repercussions in other ports also, the Commit­
tee would recommend that early action should ·be taken by the In.tef'-
Ports consultations Committee to bring about broad uniformity in 
rega.rd to the conditions governing the paymentB. 

REPLy OF GoVERNMDlT 

A sustained drive is being maintained by the Bombay Port Truat 
to regulate overtime. Expenditure on overtime is being constantly 
reviewed periodically at the weeImy meetings of Port Heads of 
Deparbnents, which are presided over by the Chairman, Port Trust 
and this serves the same purpose as the constitution of a Special 
Committee. .However, the suggestion is being borne in mind by the 
Port Trust. A diftl~lty to be contended with in introducing the 
shift system and other relnedial measures would be the nature of 
the work and the attltu4e 'of the- staff and labour Unions. Put ex-
perience in ~ard to the attitude of the staff and Unions has not 
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beeD haPllY. Nevertheleu,endea.ou.ra to curtail overtime bylUcb 
measures will coa~nue to bemade-, but it needs tobestre!l1ed ht 
the nature of the work in certain Departments is such that the intro-
duction of an additional shift is either not feasible for operational 
reasons or is li~y to be l'JlOre expensive than the exiS'~ng system 
of -work. 

As regards the question of uniformity of OveriimeRules, it may 
beme.ntioned that the overtime for most of the Port Trust Clau nI 
and Class IV employees is governed by statutory entIlCtments IAldl 
as the Minimum Wages Act and the Factories Act and also by awards 
of· Industrial Tribunals. These are legally b!ndiagOl1 the Port 
authorities, except at Monnupo since the Minimum Wages Act "has 
not yet been extended to the Union Territory of Goa" Daman and 
Diu. 

[Ministry of Transport and Shipping (Transport Wing), O.M. No_ 12-
PDI (36) /66, dated 15-5-1181]. 

Reeommend.Uea (Serial Ne. lOt Para -tOl) 

The Committee cannot help regretting that due to lack of fore-
thought and planning the design of the hospital pro;ect neceuitated 
it, reappraual a num.ber of times with the result that the pro;eet 
could not be ~eded with during the SecOftd Plan period and the 
actu.al toMk started cmltl late in 1964 (fourth yeo,. of the Thi,.d PIGn). 
The pro;ect is "0W being spilled ooer to the Fourth Plan and iI 
ezpected to be completed by March 1967. 

The COll1.mittee feel that if the project had been taken ttP earlier, 
mt£Ch of the inconvenience cawed to the portetnplol/ee, for lack of 
suitabte and adeqttate med!cal 14~ilities and the large amounts whiCh 
the JXWt 4t,thorities hat'e to re;mburse to the employees for PTON­
iflg medical facilities in other hospitals, would haue been saved. 
The Committee urge thot the pro;ect should be completed with ut-
most expedition so that it is at least commisnon.ed 'by the reNed 
stipulated date. 

RaPt. Y OF Go\lElllBONT 

The Committee's ·.observatJons have been noted. Every effort 
will be made by the Port Trust to complete the project by the stlpu-
l~t~ date .. 
(M iniatry of Tr0ftBPOn. aM AtJiatioft (Tra.nqor, Wi"g). O.M'. No. 12-

PDI (36) /66. dated 12-12.1968]. 
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.... Reeommendation (Serial Ne. 81 Pan 107) 

The Committee note that there· has been a ra.ising trend in the 
labour costs jar handLing per ton of cargo. They wou~ like the 
reasons to be fuZly investigated and re1nedial measu.res taken. 

REPLY OF GoVERNMENT 

,,~~ 

The enhancement in labour cost is uncontrollable to the ertent 
the Port TrUst is obliged to grant increases in dearness allowance, 
etc., to the cargo handling labour pursuant to Govemmetal action 
from time to ·~ime. An interim relief has also been sanctioned, by 
the Wage Board, leading to a further increase in the handling cost 
It needs, however, to be pointed out that the better productivity or 
output of labour as a result of incentive'schpmes has I~ted in a 
quicker tum-round of vessels, which has enabled the Port to handle 
more vessels with a consequential increase In its revenue. 

[Ministry of Tra1LBp011 and Amati01t (Transport Win.g) , O.M. No. 12-
PDI (38) /66, dated 12-12-.1968]. 

Recommendation (Serial No. 88, Para 110) 

Th.e Committee find that the 'Largest arrears of rent are due fTom 
Gooernment depart't'nents, the major defaults being from, Defence 
Department (over Rs. 77 lakhs) and Naval Department (over Rs. 16 
lakhs) and Food Department (over Ra. 6 lakhs). They are surprised 
to learnt that even though the matter was taken up at the 'highest 
level', the arrears have not been settled. They would like Govern­
ment to constitute a high p&weTed Committee consisting of repre .. 
sentatives of Port Trusts, Ministries of Transport, Finance and the 
department concerned, so as to cleaT these arrears. They would also 
like this Comn1ittee to lay down agreed principles so as to ensure that 
arreaTS of Tent do not accumulate in future. As regards the arrear, 
from prioote parties, th~ Committee apprehended that the decision 
of trustees taken in 1.954 that legal action should be taken for eject­
ment and recooery of arrears no sooner a tenant or a lessee ",n8 into 
arrears for mOTe than two months has not been implemented i1t 
actual practice in all cales. They also find from the statement of 
outstanding dues of Rs. 80.000 and moTe from private parties that in 
many cases suits were iutituted after delall "of several yeaT8 and that 
~en a.fter decrees haVE been obtain~ against the defaulting parties, 
these Mve not been e:tecuted with ~ue erpedit;on. The Committee 
'.oould like the port author;ties to ensure that legal pToceed~"gs aTe 
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iMtituted agCliftlt the dejaultingpartie. til BOOft ""'the Tent ruu it&to 
arrea", for more tMn two month, and that follow up act~ i.t taJcen 
to ,ee tMtthe defaulting parties are b,.ought to book at G1I· early 
d4te. 

RBPL Y oP'GoVP.ClllOdln' 

The outatanding rent recoveries referred to in; this plra relate 
to the amounts due from-

(1) The Government of India and Public Bodies; and 

(2) Priva. parties. 

As a result of high level di8C118siona held between the Ministry 
of Defence, Ministry ·of Transport and Shipping and. the Bombay 
Port Trust, the arrears due from the Defence Ministry have been 
reduced appreciably.' Iti. expected that the outstanding items would 
allO be cleared shortly, 88 a result of these discussions. Similar action 
has been taken regarding certain other Port Trusts as well. Discus-
sions will be arranged, wherever found necessary ~ in the case of 
other Ministries as well. 

The Port Trusts have well organised Estate Departments and the 
principles ~erning leases are quite well-establlshed. If, however, 
lOme Government lessees are not satisfied on certain terms and eftorts 
to resolve them locally fall, high level bi-partite di8CU88ions are 
arranged to settle the disputes. 

As regards (2). a reference to Appendix IX of tbeReport will 
show that except for three ttmes, viz., items NOB. 5,6 and 7, dlere 
hu not been much time-lag from the date of accrual of arrears shown 
in column 3 and the filing of the suits as detailed in column 7. 

As regards item 5,. the original suit bea.ring City CiVil Court Suit 
No. 925 was ftJed against the tenant in 1954. '!be Suit No. quoted 
in Col. 7 refers to High Court Suit No. 331 of 1959 which is the num-
ber under whieb the defendant had fUed an appeal. The appeal was 
dismissed by the High Court in July 1965. Application for execu-
tion has been made on 20th January 1966 and aetion against obstruc-
tionlata is being taken. 

Aa regards item 6,the original tenant was Sbri Radbeshyam 
Sitalprasad. At the time the arrears had started accnling, i.e.~ from 
1st August, 1958, \be property was in the hands of the Court Receiv-
er. Subsequ~ntlY"t the regi_led tenant died and his legal heirs had 
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to be ,DrOlwAt GIl . record. After,~ til leIal torIaatlttl!i, 
C.C.C. ,Suit No. ,',3f)29 of 1980 was filed agaiftstthehefftJ and 191 
representatives of the deceased. 

As regards item 7, the arrears referred tQ inRtspect 01. ·tbia item 
relare to arrears of water charges and property taxes. As a large 
nwnber of occupants would have been dishoused by the execution 
Off the decree and as the sub-tenants are intending to form a Co-
operative Housiag Society, the -execution of the Court's Orden 1\as 
been deferred for the tilne beiAg. As ttgaitlIt the afte8ts ot 
Ra. 56,875.1j ·d\t~ up to 30th JW1e 1968, the t>bstrttetionist!; btlve 10 
far paid Rs.51,000/-. 

[Ministry of TnI:RBport:and Shi'P1*n9 (T'ranspo'rt Wing)" O.M.No. 12-
PDI(36)l86, doted 15-5-1t8'1]. 

FuRTHER INroRMATION CALLED FOR BY rHE COM'al\UTrE . 

The Co'nlmittee had inter alia recommended that Government 
s_lr1~, 4oton ~H princlpl'es '80 as to ensuTe that a.rrears of rent 
do not accumukte iftfuture. Please indicate what action has been 
takea mfhe mIltkr. 

[L.S.S. O.M. No. 4/22(1)ECI/S8, dated "'lo.ltft]. 

REPL T OF GoVERNMENT 

Geaera1ly, when the Pert Tmn leases land to my pub1tc authO-
rity·M private body or person, the C'On'ditions of le~ a1ld rental are 
spelt out in advance. However, in exceptional circ~ parti-
cularly during the last war, land had to be given by the Port Trust 
for eriain requirements on an emergency basis. Subsequently when 
the problem of long tetln lease arose, the question of rental had to 
be settled. It was in these eireumstancee that ~ of rental 
accumulated on a large scale. The Port Trust and the ntfcmce 
Ministry have now settled many of these problems aDd the arrears 
have c()me down considerably_ The arrears of £state Rental out-
standing on 31st August, 1967 amounted to Rs. 55- 91 Iakhs asagaiDat 
Ra. 121-10 lakhs on 31st MaNh, 1965 refe~ to in para 110 ef the 



58 

17th Report ot the Estimates Committee. Further negotiations have 
been in progress between the Port Trust and the Derence Ministry 
for early settlement of the outstanding issues. 

[Ministry of T,-ansport and Shipping (Transport Wing) I D.O. No. 12-
PDI (36) /66, dated 25-11-1967]. • 

Reeom.neadation (Serial No. 65, Para liZ) 

Of the. three old ma;m- port. in thecountTy, Calcutta is a ri~ 
port. Madras is an open sea port lind Bombay ia sitU4ted in a creek. 
BombaJi Port- ha,uilea the largest volume of traffic in the coun.try.· 
About 3000 ships annuaLly call at this port. Approximately one 
third of the total imports of the country handled through this port, 
'he principal items of import being Joodgraina, machinery, P.L. Pr0-
duct., semi--jinished goods and chemicals. The principal items of 
export from this port consist of raw cotton, piece goods, and oil 
caJcea. It has a large well developed hinterland and serves as a port 
few import and export Of a number of States namely Mahar4shtra, 
Gutrat, Pun;a.b, Delhi etc. 

It haa been admitted btl the Port authorities that e%Cept for the 
ne~ marine oil terminal there ha,s been no addition to the oerthing 
copclCity of the Bombay Port .ince Alexandra Dock8 were COflBtruct .. 
ed in 1914, the traffic haa increased 1R4nifold. Though the Port 
authorities thought of a Dock Development Scheme (II early as 1949 
it iI"most ,..grettClble that there 'tDaB uncOftacionable delay on the pelTt 
of Port a.uthorities in taking it up for implementation, aa they insisted 
on getting a grant few development Of the port, to the extent of 50 
~ cent f1'Om the GoveTnment, fully knowing that there was no pre­
cedmt few it and allo in spite of the fact that the Port hed enough 
fund of ita own to complete the Plan. It tDGB unfortunate that the 
Dock Development Scheme became an issue of pre,tige for the Chair­
mcm and 41ao to?' Port autho1itiea and 1\0 headwa., 1081 made till the 
Appointment of (I MtV Chairm.an of the POTt Trust in 1959. Even 
therC!4fter, it took the Port authorities three yeaTs to work out the 
details 01 the Dock Ezpa,nriOn Scheme (1962) which was finally 
a:pprovedby the Government. After apfWotHIl, it htu taketl ~ 
fh..-ee lI~tJa to tie up arran.gements fOT financing of the project from 
1,,~1 Development Aasociationji. jloatglobal tenders and place 
linn. onlen. 

1ft fact according t:o the l4test info'rmation auppJied to the Com-
mittee, the work on the ~cution Of the Dock E%pGJUicm Scheme has 
atGrled O'ftly in February this year i.e., at the 149 end a! the Third 
Pin. The ComMittee eon.rideT it most unfortunate that such delay. 
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should have ,hampered ·the development of a port which M1idled 
the largest impoTts of joocigrains and general goods on the Western 
coast. The Committee feel that both the Port Trust and Govern­
ment should have acted with greater sense of urgency so that the 
bulk of the work of Dock Expansion Scheme would have been com .. 
pleted before the end of the current plan period·. They, howeuer, 
note that the 1DOTk has been proceeding apace during the la.st two 
years and has gathered momentum. They would like the Port 
authorities to ensure that the Dock Expansion Scheme is completed 
"1)11 the rewed target date' i.e., 1969-70. 

The Committee would also streBS the need for observing due 
economy in the ezecution of the Dock Expansion Scheme so 4, to 
ensure that the handling charges at this Port continue to remain 
competitive. 

The Committee note that theTe aTe a number of propo,a18 fort 
improving facilities for handling of foodgrairur at Bombay Porl, in-
cluding the development of two berths at the satellite port; Nhava-
Sheva. The Committee would like the additional foodgraift handling 
facilities to be 10 designed and erected as wou.ld be capable of hand­
ling othe,. bulk cargoe, tDith the easing of the food crisis. 

The Committee would like Govemm4!ftt to prepare a Malter Pllln 
far the development of ports keeping in view the pro;ections of 
tmfJi,c in the coming ye«rs, with special refeTence to import of food-
grtJim and the need for det1eloping export facilities on competitif.'e 
basis.. The Committee would like Government to formUlate the 
Master Plan for the det)elopment of Bombay Port in the conte:rt of 
aft overaU planned programme fOf' the long te-rm' development of all 
the ports in the c01lntry so as to ensure that no infructuoll .. s capacity 
is developed in any pori. Such a development programAtlC should 
take into account the long term forecasts of:-

(i) The volume of the country's present foreign tra~ both 
imports and exports and the proposed or expected increau 
in 2 or 3.subsequent Plan periods; 

(ii) Changes in the pattern of trade; 

(iii) The size of future !\h.ips and the det,elnpment! in the shfp-
:building industry; 

(iv) Agricultural and indu.,trial production and consumption 
in the various regions within the country; 

(v) Internal traffic arTcngeme1t.ts~ both Tnil and Toad, fTom, and 
to the potU. 
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The CPmInittee are co~er1MtClto aote the 1Ditieniag gap bettoeen; 
UPen4it1We 4114 income 01 the· Bo",ea" Pert Trust Baihoay· aM 
woul(L like Govenam.en.f f4 &ppQint a Commiteae of anior ~ 61 
Indian RcUlwava to «rami".. the· woJtlci., C1j' the· Port lbRhoay 1ft 
OTder to ~ .. , WAllS 4nd means fop ejfectm9 eeorlO7T1ft aM for 
sciefttj.ik lGlIos.t oj ths 1I~"~ ~ in ". the' treJ1lc nequirenWJftts 
partic14I4Tl~ on the completio.- of t_ DoeJc. E.1:pcmaion Schmte. 

The Committee are unhappy to nate the rising. tTcndr in -payment 
of overtime to the staff and woul4 like Port- a¥thorities ~ Mke BUB-
ta.ined mea.rures to ensure that it is reduced to reasonable level CI.B 
.1&1 i,.' .... ; __ admitti8fra.eiee upefl.dittt.,e 11J sure to have its impact 
_ .,... JIIO,,6cAcrrgee. They w.uld ariae like to the- .e,mce conditions 
.... ndt"~ ,.._ in lIrombati Port and· in otfm- ma;oT ports to be 
revie1Ded 80 41 to bring about uniformity-

T,..· e.JI __ ~ ,.,.taomc lJ.e getting up of the De$ign Celt in 
BotnbIf1; .PeR- attd would' like Goo~ to take ea.rly action to 
dJl •• 1op . .,., Pott Co .. ",ltancy S."'e 10 that Ifttft~ can achiet'.e • •• f J 

... f-Mii~ - tftis importun.t ~'eld of designing. . 

The Com".;;t.«e~ ... luJPPfJ to JtOte that tfte. Por.t autlloritiesha"e 
been taking energetic act';on in recent m.<mths to cope with the heavy 
,..".,t"ot,ftpoI1U.iILI'. TIle' Committee' ~ gW to note that the ftum-
lter et' .... ." lost btl foods. in 1DOiNttg Jta..~ ~eet\ reduced' f1'O'''1 
~ ita 118.4. to 56· in ltft5.88. The Cbtftmittee' note tftat Bombay 
_ilt "aue to JacmcIIe foodgrflitu to the ecrtewt of 3· l' ra~~ tonnes ~ 
,..... I." 1Ot'M1Iitn... ~ fteed' hanft!l m-f!ft thct e~ etJ'tn't 
• .w' be tn_ to hcmclIe, the im"nrt of food!Irflim tmd ger,te,al goods 

~altI eM ,,..aty. 
'1'_ Co",Mittee 1Voulct like GlJve,,,,,,ent to fXIY speetal' attention 

to t.he p-roblem of d~en.i' of' Bombtt?r Pbrt mt ~ rtmft",.ction 
ot. AJuaadl"a Dock&. in 1914 there h·QS been. no inCH~!e i1t berthing 
capGcit!/. ia t~ PO" so faT,. "spite. ph,e~l iftCTea.le of traffic. 
1'hev would like the Port a",horiti. .. to e:flicihtlw huebAftd the;r 
reaource. ita onln to ensure that the "eputcltiOft of Bombn,1 Q$ 

an ejieieftt port in the eouft~ is mcaffttained' mld Jt·enee Jtulia'! 
~tion i. thil regard may be protected .. The Committee m-. like 
to COtft.meftd that though there htrs not been 4ft?! increa.se ift the 
berthing facilities. even from the lo.st war the Port attthorities hot1e 
b .... ~tag fat in~ftg traffic ftw all· the$~ !/MY'S ,vith 11tereaS-
ing egicien.cy. The C)ms,,,,ittee are sure thtrt if the necena".." faciliti~~ 
tDef'8 pTooided. the efflrienew of the port operaMons \Could Jaa11e gone 
tIP to thr t'~tation of the notion .. 
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REPLy OF GoVBRNMEN't 

Every effort will be nmie' to ~~plete the Dock EXpansion 
Scheme as early as possible and also to observe due economy in· its 
e·~~·t;on . . .... -:. .. ..... .... . .. 
.A.~~ 'A • 

As Pept'8s t&e pft»posecf glain--handHng berths in 'the 'Shewa 
marine area, we·· Jtav. always been a1ive to the desirability of making 
theSe berths capable of handling other bulk cargoes. 

It is noted that the Committee ... desire~ tkat. Government saould 
prepare a Master Plan for the overall development of all the ports 
in the country, ,~, ~t"; the Mastel': .Plan for- the pan .• Bombay 
should be drawn up m. ~ context of such an· overall ~elopment 
plan. 'nle co~derations' ine.ritioned by the_ Commi1ftfte will be 
taken into aecount in tile fonnulation or our M~ .Plan by the 
Director of Transport Research, Ministry of Transport, who is at 
present carrying out the economic investigations req,u~red for the 
M.ter Plan Study, and by our Consultihg Engineers who will draw 
up the final Plan. 

As reg~r~ ~e Comnxittee's. observations. regax:dina . tlle Dambay 
Port Trust Railway and the incidence of· QVertime payment to -the 
staff, these mat~ .have been dealt within the peplies. to the re-
commendations lim::d at serial Nos. 85 and 56. re.spec;tively in Appen-
dix X Part IT of the Committee'.·~t. '. 

[Mt"iBtry of Transpo1't and Aviation (Transport Wing), O".M. No. 12-
PDI (36) /66, dated 12-12-1968]. 

NEW DELHI· , 
March 6, 1988. 
Phalguna 16, 1889 (Sa.k4). 

P. VENKA TASUBBAIAH, 

Chairman, 
E~imt1tes Committee. 



, 

APPBNDIX 

(Vltk Introduction) 

A"alym of the action ,alee" by Gowmmnu on ,/u 97th Repqrt oj the 

Estimates Co'''milt~e (Third Lo" Sabha) 

t Total number of recommendations • • • 

II Recommendations which have been accepted by Govern-
ment (VUlt Recommen~ations at S. Nos. 1-.11., 13, 14, 17. 
18, 19, 21,221 24, 2S, 27-31, 3S, 36, 37, 39-51, 53, 57-59, 
62 and 64) 

Nwnher • • • • • • • • 47 

Percer-ttaae to total • • • • • · 72 -3 

III Recommendations which the Committee do not desire to 
rursue in,"ew of Government'. reply (Vid, Reccmunen· 
dations S Nos. 12, I', 16, 20, 23, 26, 32, 33.34, 38, 52, 
S4,S5, 56, 60,61, 63"and 6S) 

Number • • • • 

Pcrcentaae to total • • 
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• • • • 

• • • • 
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